
 

Is it the pleasure of the House that 
permission be granted to Babu Gopi-nath 
Singh for remaining absenc for all meetings 
of the House from the 21st August 1957, till 
the end of current session? 

(No hon. Member dissented.j 
MR. CHAIRMAN: Permission to remain 

absent is granted. 

ALLOTMENT OF TIME    FOR CON-
SIDERATION OF THE APPROPRIA-

TION   (No. 4)   BILL,   1957 
MR. CHAIRMAN: I have to inform 

Members that under rule 162(2) of the Rules 
of Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted ten hours and 
thirty minutes for the completion of all stages 
involved in the consideration and return by 
the Rajya Sabha of the Appropriation (No. 4) 
Bill, 1957, including the consideration and 
passing of amendments, if any, tc the Bill. 

The Bill will come up for consideration in 
the House tomorrow. 

REPORT OF THE COMMISSIONER 
FOR SCHEDULED CASTES AND 
SCHEDULED TRIBES FOR THE 

YEAR   1955—Discussion  continued. 
MR. CHAIRMAN: We take utf the Report 

of the Commissioner for Scheduled Castes 
and Scheduled Tribes for 1955. 

MR. M. Basavapunnaiah. 

SHRI M. BASAVAPUNNAIAH (Andhra 
Pradesh): Sir, tlie Report o([ tlie 
Commissioner for Scheduled Castes and 
Scheduled Tribes is before us for a long time 
though we have taken it up for discussion 
only now. Neither the report nor eti • ipeecn 
made by the Deputy Minister while moving 
for consideration of the report brings before 
the House the gravity of the problem under 
discussion and the real and effective policies 
and methods to tackle it. On   the   other   
hand,   while   listening 

to the hon. Minister's speech, I* struck me as 
if she was indulging, il I may be permitted to 
say so, in * sort of hysterical praise and songs 
for all the meagre acVrevem'Vt.s lhat. were 
there instead of depicting the gravity of the 
problem and the task that are before us and 
before the whole country. 

The problem in its socio-economic aspect, 
as it appears to me, resembles somewhat that 
of the Negroes in America and the very often-
talked-of problem of Indians in South Africa. 
It is still older and perhaps in some respects it 
is still worse. The measures so far taken by the 
Government to elevate these peor't and eli-
minate their disabilities are very inadequate. 
Other things are not effectively implemented. 
As a matter of fact, they are not implemented 
in any real sense by the several State*. This is 
also another important point while discussing 
the whole question of the report. 

The total amounts that were spent during 
the whole First Five Plan period, both by the 
States and the Centre, are nothing more than 
Rs. 42i crores in all. It comes per head on an 
average for a five year period to Rs. 6. 
Annually, it will be Rs. 1-3-0 or so. Out of 
this amount, Rs. 25 crores are spent for the 
Scheduled Tribes and their welfare. That 
comes to Rs. 12-8-0 per head over these five 
years and Rs. 15 crores for the Scheduled 
Castes who are five crores in population, i.e., 
Rs. 3 per head over five years. It may come to 
between nine and ten annas. 

Out of the total expenditure of Rs. 42 
crores, only one good item that is to some 
extent gratifying is that Rs. Ill crores have 
been spent for education up to matric 
standard. The rest of the allotment that was 
made cannot be justified; that is not correctly 
done also—Rs. 5| crores for communications, 
Rs. 7 crores and odd for administration and 
publicity and other miscellaneous services and 
Rs. 4 crores for health etc. I think that    the 
whole   amount    should    be 
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[Shri M. Basavapunnaiah.] ^directed 
towards the uplift of this down-trodden section 
of the masses, who are suffering from so many 
disadvantages. This allotment itself is "very 
meagre and I am not satisfied with the way in 
which this is spent. A good deal of it is 
consumed by Assam. If one evaluates the 
report and tries to understand it, one feels that 
the tribal people's area in Assam is flowing 
with honey and milk. It is not so as I 
understand from other reports. Some Rs. 7 
crores and odd are spent out of this meagre 
sum of Rs. 42 crores for that particular part of 
the country. I do not know whether the several 
other things which are underlined are also 
included in these communications, 
development and other things that have yet to 
be taken up separately and I hope the hon. 
Minister will enlighten me on this question. 

The Second Five Year Plan allots Rs. 
65,45,00,000 for the State sector and the 
Centre is supposed to spend some Rs. 32 
crores. In all, it is Rs. 98 crores 
approximately. This sum, when compared to 
the First Five Year Plan, may not look as 
something meagre. But when I look at the 
very problem and when I look at the achi-
evements that have been there for the First 
Five Year Plan period, I do not think that 
these Rs. 98 crores that are allotted will do 
anything to solve any problem in any 
appreciable measure. For example, it may be 
Rs. 2-8-0 per head on an average per year for 
the Scheduled Tribes, Scheduled Castes and 
other Backward Classes and the Ex-Criminal 
Tribes put together, if the "pruning'—or 
whatever may be the term now used in regard 
to austerity—is not effected and everything 
that is written there is implemented. This 
amount which is being spent on these 
unfortunate sections of the masses may look 
to be very staggering when we calculate for all 
the five years. According to me, it is not the 
way to put the figures like this. 

The hon. Minister, while presenting the 
report, must also have taken another aspect  of 
the question    into 

consideration. That aspect is how those people 
during the last ten or fhr* years have been 
benefited by tha several measures that have 
been Introduced. For example, I take OM 
measure—the question of the price policy for 
grains. 80 to 90 per cent. of the income of the 
Scheduled Castes and Scheduled Tribes is 
spent on purchasing cereals and nothing else. 
According to reports submitted Oy several 
authorities, if Rs. 10 per head is the price 
increase manipulated by the stockists or 
speculators or the grain hoarders, I can 
calculate the loot of Rs. 70 crores a year from 
this unfortunate sector of the people. Now, we 
say that 'we have been giving Rs. 90 crores for 
you; here is our present for your uplift'. Sir, 
facts cannot be denied whatever they are. The 
main question is: Are we squarely dealing 
with these poor masses? Are we sincere and 
honest in tackling this question? If so, have 
we tried to stop the looting in any measure? 
This is the one question that I have raised 
about the grain policy or the price policy in 
order to show how these miserable people in 
the tribal areas as well as in the other back-
ward areas are suffering. It may be said that 
the price per maund is Rs. 20 or Rs. 15. But 
actually the retail price in the tribal areas 
ranges from fourteen annas to one rupee and 
four annas per seer. This is the state of affairs 
and a wholesale loot is being conducted. In 
this way the tribal masses and the Scheduled 
Castes and the Scheduled Tribes are put to 
great hardships for all these years. I can give 
full details to the hon. Minister and prove how 
these poor people are suffering due to the high 
prices that they have to pay. 

And then we have also to see how 
enactments are passed and how legislation in 
a particular State, for example. Tenancy Acts, 
etc., are enacted. Before one can seriously 
debate this question, it is better that we should 
appreciate what is actually happening Sir, I 
find that two pictures are then before me. One 
is the picture presented  by  the  hon.     
Minister  while 
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moving this motion, and then I have got the 
picture which I have got as a result of my 
having worked with them for the last 20 years 
or so. For almost 20 days in a month I am 
amidst them and I know what the actual facts 
are. The two pictures are, therefore, totally 
different. Of course, I cannot call the picture 
that is given here by the hon. Minister as false, 
but that picture is a very exaggerated one 
which does not give even an insight into the 
problem. Take for instance the Tenancy Act. I 
take only one State. I cannot go into the affairs 
of other States because of paucity of time at 
my disposal. I have told you on certain other 
occasions, Sir, that out of 15 lakhs of standard 
acres under the tenants-at-wjll in Andhra 
Pradesh, and that too in the Andhra region, not 
even one acre is protected, and particularly the 
axe came on the Scheduled Castes and the 
Scheduled Tribes, because these poor people 
could not rally strength behind them to resist 
the ons'aught of the caste Hindus. And now let 
the hon. Minister make a statement here itself 
and say whether this tenancy legislation has 
benefited any single Scheduled Caste member, 
apart from the other achievements that the 
Gov-ernment can claim. 

Then, Sir, you know the question of house 
sites. There was some legislation with regard 
to house sites by the Government. The hon. 
Minister in the Andhra Assembly the other 
day mentioned that it would take a hundred 
years, at the rate of the pie-sent progress, to 
grant house sites even to the present 
applicants. And, Sir, Mr. Sundarayya, who 
was! once a Member of this House, has 
calculated these things and found out that at 
the rate of the population growth, it would be 
1500 years and not IOO years. And the 
Minister concerned had to accept that 
proposition. 

Then, Sir, there was the Land Acquisition 
Act. This Act was also ^utilised in the way 
that the Govern- 

ment wanted to do it. It was not at all 
adequate. And even now the landlords are 
dragging the poor tenants to courts etc. and 
things are lying unsettled as yet, and the 
house sites are not given in an appreciable 
manner. 

Then, Sir, 1 come to the third point. These 
are our poor masses; they are wage-earners. 
And what is the position with regard to 
employment? Has it improved or not? Taking 
an overall picture, Sir, we find that the 
employment situation is deteriorating. Genera 
ly speaking, in the harvesting and other 
seasons only 15 to 20 days' regular work is 
there for most of the people. But during the 
last three or four years I find that more than a 
week they are not able to get work; there is a 
regular competition going on. A huge number 
of people go from one area to another for 
work, whether it is tobacco plantation, rice 
plantation or rice havest-ing or grain 
harvesting. Can the hon. Minister deny this 
fact? The Railway Minister can know what 
the rush will be in a particular season on the 
railways. The other Ministers can a'so know 
what the situation will be. So you can rea'J-c, 
"ir, how the land legislation and the tenancy 
legislation is being implemented, and whether 
the tenants are actually benefited or not. On 
the whole I feel, Sir, that they are not 
benefited at all. On the contrary, they are 
suffering at the cost of the present rulers by all 
these legislations. These legislations are, as a 
matter of fact, intended only to send them out 
from the plots occupied by them today. 

Then, Sir, I would mention something 
about the question of having a land ceiling. 
The poor masses and the backward masses are 
eagerly waiting for that day when the Gov-
ernment would be forthcoming with a ceiling 
on land and distribution. But, Sir, the real 
ceiling that is going on is not a ceiling on the 
land, but a ceiling on the hopes of these 
people 
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[Shri M. Basavapunnaiah.J and a ceiling 
actually on the land reforms, and not a ceiang 
on the land, as we are made to understand. For 
example, Sir, in the Khammam district a 
ceiling on land was applied, and two years 
back we were told that 2£ lakhs of surplus 
land would remain, but two years after the 
hon. Revenue Minister, Shri Kalavenkata Rao, 
went there and found that only two to three 
thousand acres would remain. I do not know 
whether even two acres can remain. 
Therefore, Sir, this ceiling is there to cheat the 
common man and cheat particularly the 
Scheduled Caste masses and the backward 
masses who are there eagerly waiting for 
something to be done by the Congress 
Governmsnt whose loud promises every day 
they are hearing from several rostrums, as if 
they are dedicated to these people. In any way, 
Sir, I have evinced some interest during the 
last 20 years of my life, but I find that this 
sorry state of affairs is there. 

I am now particularly confining myself to 
some of the things which the earlier 
Government—not our Congress 
Government—had conceded to them. They 
are now being deprived of those things also. 
And this question has been brought to the 
notice of the Central Government and the 
Minister concerned that the poor Harijan 
masses were being denied of this right for the 
last twenty or thirty years. Some 70 thousand 
acres of Lanka land in the Andhra region were 
allotted by the former Bri Government to the 
Scheduled Castes and the Scheduled Tribes, 
but they are now being uprooted from those 
lands even. Their lands are now being put to 
auction in order to give them to the landlords, 
and in the name of austerity their grants are 
cut drastically, with the result that they are 
now systematically deprived of their 
be'ongings. In this connection, Sir. repeated 
representations by the Members of Parliament 
and of the  local  Assemblies  and  by  several 

other people have not yielded any results 
except that the Government is moving in one 
direction, and that direction is to eradicate 
those people from their lands ana from the 
areas wnere they have remained for the last 20 
years or 30 years. And not only that, Sir, even 
the Harijan members of tne Congress Party in 
the Andhra Assembly had walked out in 
protest and refused to participate in the debate 
when this question was taken up there. It is not 
the Communist who was talking. All the 
Harijan M. L. As. had refused to participate in 
the debate, and after that, perhaps by several 
tricks and other methods, they were brought 
back to the Assembly. Therefore, Sir, in such 
cases, all types of goon-daism are resorted to. 
Now, Sir, unlike in the past, today, the caste-
Hindu landlord, the Congress M.L.A., the 
police official and the Government are all 
rolled into one, and the axe falls upon this 
unfortunate man. I. can bring to your notice, 
Sir, several cases  and  examples. 

MR. CHAIRMAN: No examples are 
necessary. 

SHRI M. BASAVAPUNNAIAH: In 
Patharlapadu village, Sir, one such worker was 
butchered in broad daylight in the streets. And 
in another piaca several hundred people from 
that village had to run away to other villages 
in order to protect their lives from this 
harassment. In yet another village, a 
Scheduled Caste worker, who come forward to 
defend his community and some oppressed 
classes, was called somewhere and put straight 
into the well. If the hon. Minister is therefore, 
serious about making enquiries, I can give all 
the details in order to show how things are 
going on. They call this a report of their 
achievement. I can understand what they are. I 
know what is actually taking place in real life. 
That will give us the real picture. Today this 
question calls for positive attempts, not 
negative attempts, to solve it.   The task is 
vast. 
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and the results are disappointing. It cannot be 
solved by giving alms to these people, by 
giving crumbs to these people. The problem of 
these people cannot be tackled merely by 
legislation but by the implementation of that 
legislation. How it is being implemented is the 
crux of the problem. It is here that the Central 
Government has a responsibility. If it is a 
question of land, the Central Government says, 
"We have no authority. It is for the State Gov-
ernment." So, it reduces itself to a question of 
division of power. Now, representations fail, 
stayagraha fails and jail-going is also resorted 
to, but nothing happens. The Congress 
Ministry was only busy going round the whole 
State in giving land to political sufferers. But 
have they done anything during these years, to 
improve the housing conditions of the tenants 
or the peasants? That is the sad story thnt I 
wanted to bring to the notice of the House. 
Then we are asked not to resort to direct action 
but only agitate in a constitutional manner. 
Then when elections come and when we say. 
"These are the landless, please vote for them", 
they bring in the great name of Jawaharlal and 
say, "Vote for Jawaharlal and not for this 
man." And the lot of the these backward 
masses about which we hear so much here, 
continue to be very horrible. I know of several 
villages where they are in a majority but the 
village tanks or wells are allowed to be 
touched by them. This is an amazing thing to 
happen even after ten years of freedom. When 
this is the case, •we have no moral right to talk 
about the abnoxious policy of South Africa or 
the Negro problem in America. Is this the way 
to face this problem? Or can anything more be 
done about it? That is the question I ask. The 
lot of these people can be improved only by 
the foTowing: Land must be distributed to 
them. Secondly, there is the question of 
employment; and thirdly, that of minimum 
wages. If these thfee 45 RSD.—5. 

things are not tackled, if only these things are 
merely talked about, we may go on talking for 
a century more, but the lot of these masses 
will not be bettered. I earnestly appeal to the 
House and through you to the Government to 
take this question seriously and tackle it not in 
the way the Ministry is trying to solve it. 
Their achievements are not achievements in 
my opinion. 

SHHI M. GOVINDA REDDY (Mysore): 
Sir, The report of the Commissioner for 
Scheduled Castes and Scheduled Tribes gives 
not only the work done in the year 1955 but 
also gives us the benefit of an overall view of 
the work done in this regard for the last five 
years, roughly covering the First Five Year 
Plan period. The picture as it emerges from 
this report is not as bad as it was when we dis-
cussed it during the last three or four years. 
There has been a lot of improvement. The 
Commissioner and his band of Regional 
Commissioners have been able to persuade 
the States to shake off their lethargy, and the 
Commissioner says that there is an 
improvement in the attitude of the States in 
the matter of keeping record of data and 
collection of materials, although he do'es not 
seem to have succeeded in making them sub-
mit regular progress returns. There is also a 
hopeful sign regarding the efforts made by the 
States not only in evolving schemes for the 
upliftment of the Scheduled Castes and 
Scheduled Tribes but also in the matter of 
implementing them. There he has succeeded, 
and the States are showing more and more 
enthusiasm. Thanks to the Home Ministrv 
which has been drawing the attention of the 
States to various matters, things are 
improving. 

I must also appreciate here the work done 
bv the Information and Broadcasting 
Ministry. It has played a good role during this 
period. It has prepared several documentaries 
and  supplied  hand-outs     also in the 
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removal of untouchability. I believe that if it 
continues this effort and increases the vigour 
of this effort, it will be playing a very 
important role in the matter of removing un-
touchability. 

With all this, it seems as if we have not 
touched the fringe of the problem. In my 
humble opinion, the reason for this seems to 
be that there is lack of will in the attempt that 
is made iu the States in this regard. They are 
making efforts in evolving schemes and in 
imp ementing them as if it is something which 
they have to do, which they are compelled to 
do; there does not seem to be the will to do 
these things; nor do I see the vigour that is 
necessary in order to achieve success. I 
believe the Home Ministry itself is over-
burdened with various kinds of work and 
cannot devote the concentrated attention that 
is necessary to this work; and therefore, I feel 
that unless we make a specially directed effort 
in order to succeed in removing 
untouchability, we will not succeed in 
improving the economic condition of these 
people. I wish that the Con-stitution-framers, 
when they provided in article 164(1) for the 
establishment of separate Ministries in charge 
of Scheduled Castes and tribal welfare in 
Bihar, Madhya Pradesh and Orissa, had also 
made it obligatory on all the other States to 
appoint Ministers for the Scheduled Castes 
and Scheduled Tribes. I suggest this because I 
think that, unless such a provision is made in 
the Constitution, or unless the spirit of this 
provision is recognised by the Home Ministry 
and the Government of India and special effort 
is made to direct the attention of the 
Governments to this work, the upliftment of 
the Schedul ed Sastes and Scheduled Tribes 
will not have that concentrated effort thai is 
necessary in order to stamp ou! this evil. 
Therefore, I say that the Home Ministry 
should recommend to the Government    of 
India to   have a 

separate Minister in the Union Government for 
Scheduled Castes and Scheduled Tribes and 
similarly separate Ministries in the State Gov-
ernments also. As it is, there ar* some 
Departments in some of the States which work 
as separate units in this work. For instance, in 
Bihar, in Madhya Pradesh, in Orissa, in Assam 
and in Mysore there are independent 
Departments which are meant for working 
towards Scheduled Castes and Schedulde 
Tribes' welfare but in some other States they 
have not yet established independent 
Departments. For instance, Wes* Bengal, it is 
reported, is considering still forming a separate 
Dir ector at* whereas in U.P. a Joint Secretary 
has been appointed as a Director for Harijan 
Welfare. I suppose he ha» to deal with this 
work as well ai other work. In other States 
ther» are no separate Departments for this 
work. In Saurashtra there is a Statutory Board 
for the welfare of Scheduled Castes and 
Scheduled Tribes and the Commissioner has 
commended very highly this attempt of 
Saurashtra. According to him this has been a 
tremendous success. This has been so in my 
opinion because there has been a separate 
Department for this purpose and it has been an 
autonomous Board. Either there should be 
Ministries which tackle this work 
independently or Departments or Statutory 
Boards which are empowered to carry on this 
work and also which are assisted by the States 
with the requisite finance. Unless such 
separate autonomous bodies or separate 
Ministries are created, I believe we will not be 
able to succeed in this work. For another 50 
years we will be discussing these reDorts in 
the same way without being satisfied that we 
have tackled the problem in a large measure. I 
have a suggestion to make in this regard. The 
Scheduled Caste Commissioner has dealt with 
the problem in very-great length and has 
suggested that Welfare Committees be 
established at least at district levels. There are 
Welfare Committees in some     States 
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but if they are appointed by the Government, 
unless they are empowered with the 
expending of the sums given by the Home 
Ministry as grants-in-aid and raised by the 
State as their quota for the working of these 
schemes, we will not succeed in that effort. It 
would be for the Home Ministry to see that 
steps are taken in order to evolve or establish 
Statutory Boards for each State and— in the 
Centre if they are not able to establish a 
Ministry for this purpose, establish an 
autonomous Board— also in the Centre which 
would direct the other Statutory Boards to 
intensify the effort. This sort of intensification 
of effort is very necessary. Unless we evolve 
some such method or organisation which is 
specially meant for this work and which will 
have the power to spend and which has in it 
not only officers in the routine way but 
selfless workers who are devoted to the cause, 
we are not likely to succeed in this attempt. 

I would like, in this connection, to throw a 
suggestion that before such an independent 
authority is created, the Scheduled Caste 
Commissioner and Regional Commissioners 
should enlist the co-operation of the workers 
in the States. As far as I know, for the present, 
they have not succeeded. I don't know if they 
have made an effort, but they have not 
succeeded, if they have made an effort, in 
enlisting the active co-operation of the 
workers in the field. As everybody knows, the 
struggle for independence in this country has 
thrown up a large number of constructive 
workers belonging to the Congress Party and 
to the other parties as well. These constructive 
workers today have nothing to do and have 
been let down by their respective parties, have 
been let down by my own party and I don't 
know, it passes my comprehension, why we 
have not been able to tap those resources and 
utilize their services. In my State I know of a 
large number of peop'e who have devoted 
their time for social reforms and for Harijan  
welfare  and  who  are  ready 

to devote their time selflessly and I believe, 
that is the position in other States as well. If 
their energies are utilised for this work, it 
would be very good. It would, therefore, be 
advisable for the Commissioner and his 
Assistants to get into touch with such workers. 
They can get easily the list from social 
workers who are now in the field and they are 
known to them. They can get a list of workers 
from old Congressmen and other old political 
sufferers and having got the list, they can 
approach them and take their co-operation. 
Whenever a Regional Commissioner or the 
Scheduled Caste Commissioner visits a State 
or headquarters of a State, it wou'd be very 
useful if he convenes a meeting of such 
workers and takes their suggestions. I don't 
believe that this has been done so far. In the 
two reports of the Commissioner I see that he 
has met a number of people who would be 
likely to help him but he has not been able, in 
this way, to gather together a large number of 
workers who could be of assistance to him. If 
this suggestion of mine commends itself to 
him, I think he would be able to get a good 
number of workers. 

We know that this is a social evil. I don't 
know why an effort has not been made to 
carry on an educative propaganda on a 
national scale to develop a national outlook 
among the people and especially, to stamp out 
the prejudices that are there in society. We 
have our Second Five Year Plan. We are 
getting so many projects and we will have so 
many industries but how on earth can the 
inequities and inequalities be removed if this 
prejudiced outlook prevails in the society, if 
the interest of one group in the society clashed 
with that of another group in the society? It is, 
therefore, necessary, generally for the sake of 
the success of Indian democracy, that we 
should try to have an educative propaganda 
and to develop a national outlook among the 
people. This evil has got religious    prejudices 
at     the     base. 
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Lbnn M. (j-ovinaa Keday.j Should we not 
tackle that religious prejudice? No attempt has 
been made to re-interpret our religion so as to 
help this cause. As you have talked in every 
platform, that sort of reorientation or re-
interpretation of our religion is necessary. I 
can understand the delicacy on the part of the 
Government to tackle the problem directly in 
this way because it is a secular State and they 
may think that it comes in the way of their 
directly making an effort to reinterpret our 
religion, but if they feel any such delicacy, 
they may sponsor non-official organisations or 
cultural organisations to take up this work of 
reinterpreting our religion. If our religion is 
interpreted, I am sure the prejudice that 
prevails in the so-called Caste Hindus about 
untouchability will vanish. My friend over 
there was sore at the injustice or hardship that 
these people are suffering from. Everyone of 
us is sore about it but the only way that we can 
tackle it on the social plane is by carrying on a 
vigorous propaganda. The other effort is—I 
will take 10 more minutes. . . 

MR. CHAIRMAN: You have already taken 
nearly  20 minutes. 

SHRI M. GOVINDA REDDY: I will finish 
as early as possible. I have not come to my 
points. I crave the indulgence of the House for 
a few more minutes. I wish the Home 
Ministry to realise that unless a vigorous and 
special effort is made, we will not succeed in 
removing this. I will leave that there and come 
to the points. 

With regard to land reforms, I find from the 
figures given, of the Scheduled Castes 73-6 
per cent, and of the Scheduled Tribes 88.6 per 
cent, are agriculturists. Although these figures 
show these people as agriculturists, those who 
know the Scheduled Castes and the Scheduled 
Tribes know what sort of agriculturists they 
are. They will have only just a patch of dry 
land. 

DR. R. B. GOUR (Andhra Pradesh): Have 
they even that? Do they own it? 

SHRI M. GOVINDA REDDY: They are 
engaged in agriculture. And if my hon. friend 
wants to know the numbers, actual landlords 
there are 33.5 per cent, among Scheduled 
Castes and 65-5 per cent, amount Scheduled 
Tribes. 

But they do not have anything like an 
economic unit, nothing like a unit which wil 
give the man enough to live on. But evea the 
small percentage of these people who own 
small pieces of land    are classified as    
agriculturists. 

The difficulty seems to have been that 
wherever land is allotted to the Scheduled 
Castes or to others, the Caste Hindus oppose 
the move. When land is allotted to the 
Scheduled Castes, or for that matter, when 
land is allotted to anybody, there is opposition. 
For instance, lands in Mysore and Madras are 
being allotted to political sufferers. But there 
we encounter difficulties due to the opposition 
of the landowners and the opposition of the 
villagers. The villagers oppose the move 
because if that much of land goes away to 
anybody else, though it may be waste land or 
land used for cattle grazing, they feel they 
stand to suffer. Therefore, this effort will not 
succeed.if you give these people land in this 
way. If you want to give land to the Scheduled 
Castes or the Scheduled Tribes in the very 
villages they live in. they will not succeed in 
taking possession of it. In many cases they 
wlW not succeed in doing that. Therefore, the 
best thing would be to establish for these 
people agricultural colonies. There are lots of 
lands availab'e for cultivation, land which is 
unoccupied. Those lands must be divided.... 

SHRI M. BASAVAPUNNAIAH: I can say 
that in many villages they taka possession  of 
the land. 
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SHRI M. GOVINDA REDDY: I do not 
say there are no villages where they have 
succeeded. But there arp a large number 
of villages where they have not 
succeeded. I am speaking with 
experience, for I myself hlave tried it in 
several cases. So, the difficulty is there. 
In any case, we1 do not follow it up by 
giving the man financial assistance to 
cultivate the land. He has to fight against 
so much pressure from the Caste Hindus 
iand the strong men of the village. Un-
fortunately, in the circumstances, the 
Scheduled Caste man or the Scheduled 
Tribe man will not only be able to utilise 
the land, but he will be compeled even to 
part with it. There are such cases also. 
Therefore;, to avoid all this, my 
suggestion would be to establish 
agricultural colonies wherever there are 
sufficient areas of land available. Good 
land that is available should be allotted to 
these people. Then again, it must be an 
integrated scheme. You must put up 
sheds for them. You must feed |;hem and 
maintain them. You must give them 
agricultural tools. You must have them 
bullocks and other things and see that 
they make a success of it. So that these 
may not become segregation camps, I 
would make this additional suggestion. 
There are other people who belong to the 
Caste Hindu classes, but they are as poor 
as the Scheduled Castes. They may also 
be given Iand in these very co'onies. 
Unless such an attempt is made, you are 
not going to succeed in this effort. 

Same is the case with regard to 
industries. The procedure now is that if a 
man turns up, he will be given a job or 
some cottage industry is provided for 
him. That will not Relieve these people 
of their poverty. Therefore, my 
suggestion will be to pick out the 
Scheduled Castes and train them for 
industries. Let us establish industrial 
colonies in the same way as I had 
suggested before. You can train hundreds 
of people in that way. 

In the matter of services, Sir, I am very 
sorry to note    that the position 

has not improved. It has been pointed out 
on the floor of this House, time and again, 
that the reservation for these people, the 
reserved quota of posts for the Scheduled 
Castes and Scheduled Tribes is not 
exhausted. Various reasons have been 
given for that. But in my opinion the one 
real reason is that there is not the will to 
give. Although vacancies are reserved, 
such vacancies are allotted for which 
competent hands will not be forthcoming. 
In this matter I would suggest their giving 
up the rules of recruitment as far as the 
Scheduled Castes and Scheduled Tribes 
are concerned. The only thing they need 
care is educational qualification. If the 
candidate is a graduate, he can be trained 
up to undertake a class I job. The 
Commissioner for Scheduled Castes and 
Scheduled Tribes has also suggested that 
the I.P.S. and IA.S. training should be 
given to these people. I am glad the Home 
Ministry has been pleased to waive some 
of the requirements which when applied 
to Scheduled Castes and Tribes, work as 
handicaps. If these people are taken in 
and trained, they will be fit for anything. I 
do not know why the Home Ministry has 
not been able to accept the 
recommendations of the Commissioner 
that a Parliamentary committee of the 
Scheduled Caste and Scheduled Tribe 
Members should be there and that 
committee should assist the Home 
Ministry. I do not know what difficulty 
there is in accepting this recommendation. 
Time and again it has been given in 
answer to several questions that, a 
sufficient number of candidates are not 
forthcoming. But then there is this stark 
reality that there is a good number of 
unemployed candidates belonging to 
these classes. If the co-operation of such 
Members of Parliament Ls taken, they 
would at least be able to point out to the 
Home Ministry that such and such 
candidates are available here, that so 
many candidates are available for ♦hese 
jobs and so on. The Commissioner for 
Scheduled Castes and Scheduled Tribes 
also can take their help in getting together 
the names of the  candidates.   I very 
humbly sug- 
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[Shri M. Govinda Redffy.] gest that the 
Home Ministry should make an intensive 
effort in the matter of seeing that the 
requirements of the reserved quotas are 
fulfilled. Of course, they have taken some 
steps to see that proper returns are given, and 
there is a controlling department to see that 
these quotas are filled up. Special efforts to 
find out the candidates also are necessary. 

I thank you for your indulgence, Sir. 

MR. CHAIRMAN: I have got here twenty-
two speakers. The Minister will answer at 4-
15 P.M. It is essential that we should sit 
through the lunch-hour and get through as 
many speakers as possible. As I said, at 4.15, 
the Minister will reply. 

SHRI H. N. KUNZRU (Uttar Pradesh): Mr. 
Chairman, we are now discussing the Report 
of the Commis-siner for Scheduled Castes and 
Scheduled Tribes, for the year 1955. We are 
really discussing a stale report. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

The matter should have been placed before 
this House much earlier. I hope that 
Government will, in future, do its best to 
initiate the discussion on the reports as soon 
as they are submitted by the Commissioner 
for Scheduled Castes and Scheduled Tribes. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): Will the hon. Member note that it 
was presented to Parliament on the 10th of 
September, 1956? 

SHRI H. N. KUNZRU: Quite right. The 
report for 1955 was presented in September 
1956. 

SHRI B. N. DATAR: It has been received 
on 26th February 1956. 

SHRI H. N. KUNZRU: It was received on 
26th February 1956 and now we 

are discussing it in August 1957—a year and 
a half after the receipt of the report. 

SHRI B. N. DATAR: It is no fault of ours. 

PANDIT ALGU RAI SHASTRI (Uttar 
Pradesh): We have got greater time to study 
it. 

SHRI H. N. KUNZRU: Do hon. Member 
really want a year and a half to study the 
report of the Commissioner for Scheduled 
Castes and Scheduled Tribes? 

SHRI BHUPESH GUPTA (West Bengal): 
We should thank our star* that it is not half a 
century. 

SHRI H. N. KUNZRU: I am glad that the 
report is being discussed at all. But I think the 
importance of the questions that are dealt with 
in the report requires that the report should be 
dealt with soon after it is received. 

Although the Government recognises that 
the welfare of the people of the Scheduled 
Castes, Scheduled Tribes and the Backward 
Classes is an important national duty and that 
in its performance depends the successful 
development of democracy, nevertheless, I 
cannot say that the report for the year 1955 
which summarises the results achieved during 
the First Five Year Plan period is very 
inspiring. No one reading it can come to the 
conclusion that if the work is maintained in the 
present way the results that we desire will be 
soon achieved. The Commissioner, I think, 
points out in the report of his that the State 
Governments have not supplied him with 
reports of their work and that he is, therefore, 
unable to say what progress has been made in 
connection with the various subjects which 
bear on the welfare of the classes that I have 
already referred to. So far as I know,    many 
States have    not yet 
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sent a report of tbe    work done by them in 
the year 1955.   He does say. 

SHRI R. U. AGNIBHOJ (Madhya Pradesh): 
They have not done any work so far. 

SHRI H. P. SAKSENA (Uttar Pradesh): 
You have not read the report, I am »fraid. 

SHRI H. N. KUNZRU: The State 
Governments, the Commissioner says, are 
now complying with some of his suggestions 
and maintaining itecords cf the information 
bearing on some important questions but he 
s&ys, at the same time, that the six-monthly 
progress reports, however, are not being 
regularly received even now and, therefore, it 
is difficult to get complete information 
regarding physical targets achieved in the 
course of the last five years. He goes on to say 
that the State Governments, except a few, have 
not still undertaken welfare schemes for Back-
ward Classes in any definite planned 
programme. Even while submitting schemes 
for the Second Five Year Plan, they have 
attached importance only to the amount of 
expenditure that may be earmarked for the 
schemes without giving full details as regards 
ultimate targets to be achieved within a 
definite time limit. These are serious 
complaints and they have gone on from year 
to year. I should like to know what the Central 
Home Ministry has done in order to impress 
on the State Governments the urgency of 
looking after the welfare of the classes with 
which the report of the Commissioner deals. 
This cannot be dealt with by us at our leisure. 
The situation is such that we must either 
grapple with these questions as quickly as 
possible or create forces that will be hostile to 
democracy. I speak, Sir, from personal 
experience when I say this. The State 
Governments and the Centra] Government too 
may at times be tempted to regard some other 
questions of immediate importance as more 
deserving of their attention than 

the question with which the Commissioner's 
report is concerned but, in a long-term view of 
the matter, no one can doubt that the 
performance of the task for which the 
Commissioner has been appointed is a matter 
that brooks any delay. I hope, Sir, that the 
Central Government now will do its very best 
to press the States not to be so negligent in 
submitting their reports as they have been 
during the last five years. They should also 
make it a point to state in their reports, or at 
any rate to inform the Commissioner even 
before they submit their reports, what 
expenditure has been incurred in connection 
with each scheme relating to the welfare of the 
Scheduled Castes, Scheduled Tribes, etc., and 
what results have been achieved. Unless we 
know this, it is quite possible that while we are 
congratulating ourselves on the growth of the 
expenditure on the welfare schemes, the re-
sults achieved are not commensurate at all 
with this expenditure. Indeed, in some places, 
the result may be almost nil. 

There is one more point of a general 
character which I should like to bring to the 
notice of hon. Members and Government. 
According to the latest census of 1951, the 
total tribal population is a little less than two 
crores. The exact population was 191.16 
lakhs. Out of this, a little over 112 lakhs of 
people of the Scheduled Tribes live in four 
States: Assam, Bihar, Madhya Pradesh and 
Orissa. If we take Bombay also into account, 
then the population of the Scheduled Tribes in 
these five States will rise to about 146 lakhs, 
that is, three-fourths of the tribal population 
lives in these five States. The expenditure 
incurred on the welfare of the Scheduled 
Tribes in the four States, that is, Assam, Bihar, 
Madhya Pradesh and Orissa, is about Bs. 18 
crores while the total expenditure on the 
welfare of the tribal people in all the States is 
only about Rs. 24 crores. This means that 
three-fourths of the total expenditure on 
welfare schemes for these tribes is incurred in 
these four States. If we take Bombay into 
account, then    the 
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[Shri H. N. Kunzru.] expenditure will 
be about Rs. 19 crores. Now, it is obvious 
that if we want to bring about an 
improvement in the condition of the 
people of the Scheduled Tribes a's 
quickly as possible, we should 
concentrate our effort on these five 
States. Perhaps Rajasthan too will require 
more attention than it has received 
because, according to the legislation that 
was passed last year, the tribal population 
there has risen by about 140 lakhs. 1 P.M. 

Then, I come to Bombay. While the 
population there, Sir, is fairly large, the 
total expenditure on the welfare schemes 
is only about a crore and a quarter of 
rupees. Now, Sir, Orissa where the 
population of the Scheduled Tribes is 
only about 30 lakhs spends three and one-
third crores of rupees while Bombay with 
a silghtly higher population spends only a 
crore and a quarted of rupees or about 
one-third of what Orissa spends. If a 
comparison were made with Madhya 
Pradesh it would again be unfavourable 
to Bombay. I would like to know why the 
expenditure in Bombay is so little as 
compared with that incurred in Madhya 
Pradesh and Orissa Now, Sir, here I have 
given the figures relating to five States 
where three-quarters of the tribal 
population with which we are concerned 
live. Of course it is in these areas that 
special schemes for the development of 
these people have to be encouraged. I am 
greatly interested in Assam and I refer to 
it because I have some personal 
knowledge of the areas in Assam where 
the Scheduled Tribes live. I think, Sir, 
that the districts which require the 
greatest and the most immediate attention 
there are the Garo Hills and the North 
Mikir Hills districts. The responsibility of 
the Government of India for the 
development of these districts with the 
moral and material resources of these 
districts is great and its opportunities too 
are correspondingly great. If they are 
seized boldly and with alacrity, the 
foundation of democracy in Assam, I   
have    not    the    slightest    doubt, 

will be strengthened but, if matters ars 
allowed to drift, a situation will arise 
there which will cause the greatest 
anxiety not merely to the Government of 
India or the Government of Assam but to 
the entire country. Many things are 
needed in these States, better commu-
nications, better education, etc. I shall 
refer to communications, Sir, in a 
moment, but I should first like to say a 
word about the development of education 
in the districts to which I have referred. 
That is one of the most urgent problems 
to be handled there. Whatever the 
additional cost of new schools there may 
be, I think Government, notwithstanding 
the financial stringency that it is suffering 
from, should not hesitate to find a few 
lakhs of rupees more in order to create a 
sense of self-confidence among these 
people and to make them feel that their 
future lies in their own hands and does 
not depend on the goodwill of any other 
section of the population either of Assam 
or of India. I think, Sir, this is the most 
urgent problem that should receive the 
attention of the Government in respect of 
the two districts that I have mentioned, 
the Garo Hills district and the North 
Mikir Hills district. 

Now, Sir, a word about communica-
tions. The total expenditure on 
communications according to the 
Commissioner has been about five and a 
half crores of rupees during the First Five 
Year Plan period. Of this about four 
crores of rupees was incurred in Assam 
and about 45 lakhs of rupees in Madhya 
Pradesh. Only about a crore and seventeen 
lakhs of rupees was incurred in the rest of 
the States. Why is there such a disparity in 
the expenditure on communications 
between Assam and the other States? 
Assam being hilly requires certainly more 
roads than perhaps other States do, but 
does that justify such a tremendous 
disparity as that between Assam and 
Madhya Pradesh where the expenditure 
on communications ls only 45 lakhs of 
rupees? If you go to Orissa and Bombay 
the disparity becomes even more glaring.   
In Orissa 
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where the population of the Scheduled Tribes 
is about 30 lakhs and there is a great deal that 
requires to be done at least in the Koraput 
district the total expenditure on the develop-
ment of communications has been two lakhs 
of rupees and in Bombay only eight lakhs of 
rupees. Surely, Sir, this state of things ought 
to be remedied. What has the Government of 
India been doing for five years? We still find 
that in respect of essential matters the needs of 
the Scheduled Tribes are being grossly 
neglected even in some of those States where 
they live in very large numbers. 

Now, Sir, take the estimated expenditure on 
communications during the Second Five Year 
Plan period. So far as I remember it is about 8 
crores of rupees, and three-fourths of this, that 
is, about 6 crores of rupees is to be incurred in 
Assam. The disparity that was found during the 
First Five Year Plan period will persist 
therefore during the next five years also. Here 
again I ask how tne schemes relating to the 
welfare of the tribal people are framed. The 
Government of India ought to be keenly 
interested in the matter because more than 50 
per cent of the expenditure is met from Central 
grants. Has It so far been giving money to the 
States without trying to find out how it has 
been spent. Even when it has had the figures, 
like those that I have quoted, before it, it seems 
to have done nothing to improve the situation. I 
have, Sir, for two or three years, . been drawing 
the attention of the Government of India to the 
importance of the development of communi-
cation in tribal areas. Yet, so fftr as this 
question is concerned, the discussions in 
Parliament have not influenced the Government 
in the slightest degree. If the discussions here 
are so valueless, I think that the Commissioner 
for Scheduled Castes and Scheduled Tribes 
ougnt to be sent away and we should cease to 
incur expenditure on the development ol these 
areas. 

I would refer to two or three other matters 
to which I have    previously 

also drawn the pointed attention of 
Government. The development and 
establishment of co-operative societies in the 
tribal area is of the greatest economic 
importance to the welfare of the tribal people. 
The Bombay Government in 1947 initiated a 
scheme for the establishment of Forest 
Labourers Co-operative Societies. These 
societies help in the exploitation of the minor 
produce of the forests to the benefit of the 
tribal people. They are also used for felling 
trees in certain areas. In this way also a great 
deal of help is given to tribal economy which 
is dependent on the forest for its daily needs. 
There were during 1954-55, the Commis-
sioner says, 58 such societies working in the 
Scheduled Areas of Bombay and they 
provided employment to nearly 3i lakhs of 
labourers. Now, hon. Members will naturally 
like to know how far such societies -are being 
developed and established in other States. The 
Commissioner says on page 171 of his report: 

"The movement of forest cooperative 
societies has caught the imagination of a 
number of other States like Andhra, 
Madhya Pradesh, Hyderabad, Travancore-
Cochin, Vindhya Pradesh, etc., who are 
organising such similar societies for the 
exploitation of minor forest produce." 

It is comforting to know that this movement 
has caught the imagination of a number of 
States, but the appeal that these societies have 
made to a number of States is by itself not 
enough. We should like to know whether a 
single co-operative society of this kind has 
been established in any other State. What is 
the good of the imagination of the authorities 
being fired by this example or that example, if 
they did nothing in their own States to show 
that they are serious in their admiration of the 
examples that have come to their notice? This, 
again, is a matter in which the Home Ministry 
of the Government of India should take a 
serious interest. 
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[Shri H. N. Kunzru.] 
Lastly I should like to refer to the use of the 

radio and the cinema for educational and 
cultural purposes in tribal areas. I find no 
reference to this in the Commissioner's report. 
This question has been placed before the 
Government repeatedly; I think it has been 
before them for about four years but the 
absence of all reference to that in the Commis-
sioner's report shows that the Government 
have paid no attention to this question and that 
things remain as they were four years ago. In 
countries where backward populations had to 
be dealt with, the cinema and the radio have 
been effectively used to create a sense of 
confidence and enthusiasm among the people. 
But notwithstanding the examples befoxe us 
we refuse to budge an inch from our position 
and to make use of the latest devices that 
science has placed at our disposal for 
removing quickly the backwardness of the 
more unfortunate sections of the population. 

Just one word more before I sit down. I 
have referred to the work that has been done 
and the deficiencies that have been noticed. 
The expenditure that has been incurred during 
the last five years is not small; I think it 
amounts to about Rs. 35 crores, but the results 
achieved ire not commensurate with this 
expenditure. This is not the fault of the poor 
Commissioner and his officers who tour all the 
year round and do what they can to make the 
States realise their responsibilities towards the 
tribal people and the Scheduled Classes. It is 
necessary therefore that the Home Ministry 
and the Government of India should directly 
contact at least five of the States to which I 
have referred and exhort them to take a greater 
interest in the welfare of these classes and to 
be more prompt in supplying information. 
Unless this ls done, what is the good of having 
a Commissioner for these classes here? It may 
be necessary to have a section in the Home 
Ministry itself to deal with the references that 
come from  the Commissioner and to carry 

on correspondence with the State*. But I 
personally feel that no appreciable progress 
will be made unless the Home Minister of the 
Government and the Chief Ministers of the 
States take a personal interest in this question. 
Perhaps the Chief Ministers and the Home 
Ministers of all the States together must take 
much greater interest in the development of 
the Scheduled Castes and Scheduled Tribes 
than they do at present. It is necessary in order 
to achieve better results. The Secretary to the 
Government of India in the Home Ministry 
may send any number of letters he likes but I 
fear that they may be pigeon-holed. But if 
Pandit Govind Ballabh Pant speaks directly to 
the Chief Ministers of the States, I am sure 
that it will bring about very soon a substantial 
change in their attitude. I plead, Sir, again that 
the Government of India should show its 
keenness in the matter by taking a more direct 
and more personal interest in the welfare of 
those unfortunate people for whose 
development ine Commissioner has been 
appointed. 

There is one more suggestion that I have to 
make in this connection and that is the training 
of social workers which the magnitude of the 
expenditure that is incurred makes it abso-
lutely necessary. The work that is to be done 
cannot be done by anybody. Trained people 
are needed to handle the complicated and 
difficult questions that arise from time to time. 
It is, therefore, necessary that the Government 
of India should frame a scheme for the training 
of social workers. It should estimate the 
number of workers that will be required and 
the period during which they will be trained 
and it should prepare a scheme for their 
training accordingly. The work should not 
proceed in the haphazard manner in which it is 
being done. All credit to the Commissioner 
and his assistants who, notwithstanding the 
handicaps imder which they are labouring, are 
trying to make the Scheduled Castes and the 
Scheduled Tribes feel that the day is not far 
distant when they    will    be 
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delivered from the bandage of ignor-   | ance and 
poverty.    It is the fault   of  ; the Government 
that greater progress i has not been made.    If a 
little more  | attention is paid to the    suggestions 
that I have made than has    been the case so far.    
I feel that    we    shall achieve more substantial 
results and create better relations of    confidence 
and trust between  the     Government and  the 
Classes  to    which    I    have , referred. 

MR. DEPUTY CHAIRMAN: Before I call on 
the next speaker, I would like to state that hardly 
three Members have spoken out of the 23 names 
I that I have before me and we have just got 2 
hours and 50 minutes. So, we have to restrict the 
time and if the House is willing, we can' git till 
six of the clock. 

SOME HON. MEMBERS:   Yes. 

MR. DEPUTY CHAIRMAN: And Mr. 
Agnibhoj will have thirty minutes. After that, 
each Member will have 10 to 15 minutes, not 
more. 

SHRI P. N. RAJABHOJ (Bombay): Sir, you 
promised on Thursday that I would have 
sufficient time to speak on Monday. 
According to your promise, I should be given 
more time. 

MR. DEPUTY CHAIRMAN: That is true, 
but we have to restrict thp time. There are still 
20 names. 

MR. AGNIBHOJ: 

SHRI AKBAR ALI KHAN .(Andhra 
Pradesh): No more addition of name can be 
made? 

MR. DEPUTY CHAIRMAN: Well, -we 
shall sit till six of the clock. 

SHRI BHUPESH GUPTA: Let the reply be 
given later. 

MR. DEPUTY CHAIRMAN: I Will call 
the Minister to    speaker at 5-15 
P.M. 

SHRI R. U. AGNIBHOJ: Mr. Deputy 
Chairman, Sir, when I rise to speak .on this 
report,   I have got an intense 

and distinct feeling in me that the discussion  of  
this  report is not  casual. The weakest    link    
s the    greatest strength of our    nation. So 
also, the Scheduled     Castes     and     
Scheduled Tribes     in  our     country     are     
the strength  of our nation     andif they are not 
made more powerful, stronger, highly 
educated,    economically    well and politically 
conscious and uprising, then I am certain    that 
the political status     of  this     country     
would be lowered  down     in  the eyes     of 
the world, the social and moral strength of this 
country would    be weakened and ultimately, 
in all spheres of life, the nation    would    go 
weaker    and weaker. Sir, with this point, in 
view that     our     nation     should     become 
stronger,  it  is  the first and foremost duty of 
every national and especially of the    State 
Governments and    the Government of    India, 
to wake    up from  their  callousness     and 
lethargy which have    been exhibited in    this 
report.       The      Commissioner        for 
Scheduled     Castes     and     Scheduled Tribes  
appointed     by  the     President under article 
338    of the Constitution is not an executive 
authority. He is a Commission and the poor 
fellow has to go and see and    evaluate    the 
work done by the various     State Governments 
and the Government of India. Sir, this report 
does  give credit    to the Commissioner    and I 
must praise him that he has done his duty most 
diligently,    impartially    and honestly. If the  
same qualities were found in the  Government  
of  India,  the   State Governments  and the 
people,     I am sure the fate of the Adivasis and 
the Harijans  within the  last five     years would     
have     been better. But, Mr Deputy Chairman, 
what have we done within these five years? I 
come to the services first. There is an article    
in the Constitution that Harijans would be  
given  employment  and     appointment 
looking to the maintenance    of efficiency   of   
administration.   Sir,  the Scheduled     Castes     
and     Scheduled Tribes have been given    
reservation of seats in the services, but to    my 
great disappointment and frustration, I find that 
this word 'efficiency'    has developed     a  new  
meaning  in     the 
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[Shri R. K. Agnibhoj.] papers of the 
Government of India and the State 
Governments. The word 'efficiency', for the 
Harijans, has the other name of 
'untouchability.' This word 'efficiency' is 
denoted where Harijan candidates are before 
the selection committees and commissions. 

SHRI D. A. MIRZA (Madras): Does the 
hon. Member mean that, with no 
qualifications, Harijans are to be appointed? 

SHRI R. U. AGNIBHOJ: There are 
qualifications, my friend. 

SHRI D. A. MIRZA: When there are 
no efficient Harijans.................. 

SHRI R. U. AGNIBHOJ: I can bet on the 
floor of the House and say that the Harijans 
are more efficient than many of your people. 

SHRI D. A. MIRZA:     Question. 

SHRI R, U. AGNIBHOJ: But the mental 
perversity which exists in you, the mental, 
social perversity, the bad mind, the bad 
manners and the dishonesty and insincerety 
which exist in you are coming in the way of.... 

MR. DEPUTY CHAIRMAN: Order, order. 
No imputation and no insinuation. 

SHRI R. U. AGNIBHOJ:  Because he 
is questioning.... 

MR. DEPUTY CHAIRMAN: It is not right 
that you must impute dishonesty and all that. 

SHRI R. U. AGNIBHOJ: It has been said in 
this report, Sir, that applications were invited 
for the posts of Assistant Apprentice Way 
Inspectors by the Railway Authorities. 174 
candidates applied. 16 candidates were called 
for interview 12 candidates attended and out 
of this number it is recorded in this report, no 
one was found suitable to be appointed as the 
Assistant Apprentice Way Inspector of the 
Railways. Therefore, if the Harijans are not 
efficient, I may boldly say on the floor of this 
House 

that it is not the incompetency or the 
inefficiency of the Harijans, but it is 
the incompetency and inefficiency of 
the Government o of India and the 
State Governments that after ten 
years of independence, they are in 
competent to provide work for them 
as      Way    Inspectors. And    that 
is why, Sir, the Government of India has been 
most incompetent and inefficient. Sir, if I 
were the President of India or the Prime 
Minister of India, I would have dismissed the 
Home Minister of this country who is so 
lethargic and who is so inefficient that even 
after ten years of independence he could not 
create one man who could be appointed as the 
apprentice or the Assistant Way Inspector of 
the Railways. Sir, I express great regret when 
my friend says that Shrimati Seeta Parmanand 
in the last report of 1954 said that Shri 
Agnibhoj being an ex-Minister did not talk 
sense and did not take care of efficiency. But 
there is a saying: — 

 
It means that a barren does not know the 

pangs of a delivery. A Brahmin or a Muslim 
friend cannot understand the feelings of the 
Scheduled Castes. 

SHRI D. A. MIRZA: Sir, is it relevant? 

SHRI R. U. AGNIBHOJ: Yes, Sir. I am   
perfectly   relevant. 

(Interruption). 
[THE     VICE-CHAIRMAN     (SHRI    M. 
GOVINDA REDDY)  in the Chair.] 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Please do not mind 
interruptions. Let us not have personal 
recrimination. 

SHRI D. A. MIRZA: Sir, perfectly qualified 
Muslims are not entertained. 

SHRI R. U. AGNIBHOJ: I am just making a 
comparison. I join issue with them. I join issue 
with my Muslim friends.     My Muslim 
friends; 



 

got Pakistan. Still in Government offices, in 
the State Governments, they are having more 
representation than the Adivasis and Harijans 
have got. I am not grudging it. 

SHW D. A. MIRZA: Sir, it is not the 
Muslims who got Pakistan. It is that particular 
party that got Pakistan. You cannot make that 
statement here about Muslims. ■ 

SHRI R. U. AGNIBHOJ: Sir, my 
friend............. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr. Agnibhoj, I would 
make a suggestion to you to proceed with 
your subject, because we are not concerned 
with Muslims here. We are concerned here 
with Scheduled Castes and Scheduled Tribes. 

SHRI R. U. AGNIBHOJ: But, Sir, I am 
comparing and contrasting things to show 
what is actually going on, because I believe in 
one theory only •'Now or never". We have 
been depressed, suppressed and oppressed for 
centuries together. And even in this 
independent Republic of India we are again 
suppressed and oppressed and other castes and 
communities go ahead. In this way we would 
be ruined and we would never be able to rise. 
Therefore, Sir, it is most essential and relevant 
that I must compare ourselves with all the 
tastes and communities, Muslims, Brahmins 
or any other caste. I have got a perfect right as 
a Member of Parliament and representing the 
sentiments of the Adivasis and Harijans in this 
country to say, "You gentlemen, at least give 
us as much justice as you give to the other 
communities." Sir, they could find out a 
Governor from among the Christians; they 
could find out two Muslims as Governors; 
they could find out a lady also as a Governor. 
But they were unable to find out a Governor 
from among the Harijans. 

SHRI D. A. MIRZA: You are having the 
Railway Minister. 

SHRI R.  U.   AGNIBHOJ:   What  do you  
talk?    You are most irrelevant. 

You do not understand what I am speaking 
atnut. I am very sorry to express that 
unnecessarily you are interrupting me. What 
has the Railway Minister to do here? Because 
Maulana Saheb is the Education Minister, 
other Muslims have no claim on any 
Government service or on other jobs or posts 
in the Diplomatic Corps or anywhere else! 
What I mean to say is that we want all-out 
progress and justice done to us in all 
directions. 

Then, Sir, with regard to the I.A.S, officers, 
in 1954, the number of I.A.S, officers was 18, 
and in this report, in spite of the reservation, 
the number has not increased. On the 
contrary, one I.A.S, officer has been reduced. 
Instead of 18, now in 1955 we have got 17 
I.A.S, officers in spite of the reservation about 
which you talk much and write much on your 
papers. So, Sir, it is said that everyone would 
like from the bottom of his heart that the 
condition of Adivasis and Harijans should. 
improve, but just ascertain whether your 
bottom of the heart is not broken. 

Then, Sir, the Constitution has prohibited 
that none will observe untouchability, and in 
spite of that constitutional provision, in our 
own country, our own courts and High Courts 
pass prohibitory orders that Harijans cannot 
enter the Vishwanath Temple. Sir, I am 
asking, is this justice? Sir, I am putting this 
question not to the Home Minister, but 
directly to the President who is the appointing 
authority for the purposes of our High Courts 
and who is the appointing authority of the 
Commissioner, and to whom this report has 
been submitted, whether your High Courts can 
violate the Constitution and whether the 
Harijans can be prohibited from entering into 
the Vishwanath Temple. Sir, once the 
Constitution has said that untouchability shall 
not be ovserved, the Government of India 
which is all-powerfui in its way cannot allow 
the Vishwanath Temple to remain as the fort 
of untouchability. 
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SHRI B. K. P. SINHA (Bihar): May I point 
out one thing, Sir? That law has been 
challenged in the courts and the courts have 
given an injunction till the disposal of that 
suit. It does not mean that they have decided 
in advance that the law is unconstitutional. 
My own feeling is that they will decide that 
the law is constitutional and Harijans will... 

SHRI R. U. AGNIBHOJ: Yes, my great 
advocate friend, as long as the Constitution 
exists, the courts have got no power like that, 
unless, of course, the Constitution is changed. 
Therefore, the High Courts, the other courts 
and the advocates or those people are hundred 
per cent in the dark and they are anti-social 
and anti-national and against the Harijans. 
Therefore, Sir, my contention with regard to 
this report is that our Revered President 
snouid see to it why his officers are violating 
the Constitution and why the Vishwanath 
Temple has still remained as a fort of 
untouchability. 

Sir, there are many schemes before the 
Government of India with regard to wells, 
water, housing, labour and agriculture. But if 
you go into the survey of the whole thing for 
the last few years, you will come to the 
conclusion that the Central Government and 
the State Governments have totally failed in 
their task in this sphere. Why is it that I am so 
forceful and so keen about it? I do not want to 
remain a Harijan for ever or an untouchable 
for ever. I do not want to be lebelled as 
untouchable for ever. I do not want to do any 
trade on this trade-mark. In this Constitution, 
Sir, it is provided that this reservation of seats 
in the Assemblies and Parliament would 
remain only for ten years. Our Constitution 
came into force on the 2fith of January, 1950, 
and all these reservations are to go on the 25th 
of January, 1960. Seven ar.d a half years have 
passed, but the problems of untouchability, 
the problems of the backward classes, the 
problems of the depressed classes and the 
problems of 

the Adivasis      stand as they      stood before. 

Then, am I responsible, are the Harijans and 
Adivasis responsible if within a year of two 
they bring forward an amendment to the 
Constitution demanding 20 years' lease for 
this reservation? It would be a censure motion 
on the Government of India; it would be a 
censure motion on the Home Ministry; it 
would be a censure motion on the State 
Governments. You shall have to face that 
censure and you shall have to. extend the time 
in the Constitution because you have totally 
and miserably failed to attend the target set out 
and do justice to these classes. I may say that, 
as far as education is concerned, I am 
satisfied. I do not want to say much about this, 
because there is a sincere effort to educate our 
boys. They are exempted from fees; they are 
getting scholarships in schools and colleges 
and are getting even foreign scholarships. But 
looking to the appointment position, to the 
progress the Government of India and the 
State Governments and the different 
Ministries have made in connection with the 
appointment of Harijans according to the 
reservation, I find that only one department, 
the Railways, has done the job, as is found 
from pages 64 and 65 of Vol. II of this Report. 
The Railway Department has done the job 
well, because there was a Harijan at its helm 
and he was very sympathetic to the Harijans 
and Adivasis. He has done better than the 
other Departments. In the Department of 
Parliamentary Affairs in 1952 there was one 
man, and in 1955 there is still one man-no 
progress. In the Secretariat of the President of 
India, there were three in 1950 and in 1955 the 
same number was there. Prime Minister's 
Secretariat—zero. Cabinet Secretariat—there 
were six in 1950 and ten in 1955. In the 
Partition Secretariat, and Flection Commission 
the number is stationery. The Directorate of 
National Sample Survey, Supreme Court and 
Office of the     Commissioner     for     
Scheduled 
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Castes and Scheduled Tribes—there is no 
progress in spite of the reservation. Why? I 
say that only Jagjivan Ramji made some 
progress because he is a Harijan. This proves 
that the other Ministers and Ministries are 
callous towards the claims of Harijans. Had 
Jagjivan Ramji been there as Minister, this 
would not have been so. Who creates 
casteism? Who creates all these distinctions? 
Who makes these people feel that they are 
different? Sir, I am 46 years of age. From the 
age of 13 I have been a Congressman up to 
this date. These 33 years I have never felt on 
communal lines, nor expressed myself as a 
communal man. I have suppressed 
communalism. Therefore, you cannot blame 
me or label me as a com-maunable and any 
that just because he is a Harijan he is talking 
of Harijans. 

SHRI JASPAT ROY KAPOOR 
(Uttar Pradesh): I do not want to 
interrupt my hon. friend. I am only 
seeking information. The hon. 
Member has been pleased to say 
that only in one Ministry, in 
Railway Administration, there 
has been some advancement. I only seek a 
little enlightenment on this point. Does he 
mean to say that only during the last four or 
five months there has been an increase in the 
Railways? 

SHRI R. U. AGNIBHOJ: I am sorry. 
It is in the Posts and Telegraphs. I stand 
corrected. In 1955 Shri Jagjivan Ram was in 
Posts and Telegraphs. There he has made that 
progress, not in the Railways. 

I am not a communal man. But 
when I see with my naked eyes what 
is being done by my Caste Hindu 
friends, it forces me to become com 
munal. What have the Government 
of India and the State Governments 
done in regard to appointments? 
Three Brahmins and a Muslim could 
be appointed as Governor. Why could 
not a Harijan be appointed 
as Governor? Why three 
Governors from one commuriity? Are 

there not other capable men? I have written to 
the Prime Minister and to the President also 
that we have got capable men among the 
Harijans, better people than many of the 
existing Governors, who could be appointed 
as Governors. It is my opinion, and I say this 
with force and conviction. But the mental 
attitude that because he is a Harijan, he must 
be incompetent, he must be inefficient, he is 
good for nothing and cannot be appointed as 
an officer, that mental perversity, that mental 
attitude, which has been cultured for centuries 
together against the Harijans would have to be 
pruned out by me and friends like me, because 
unless that change of mind and heart comes m 
the people and they stop feeling as if they are 
obliging us, no real progress is possible. I do 
not want any favour to us. I do not want any 
favour from them, but I give a warning that if 
the society does not change and the Gov-
ernmente do not take proper care of the 
Harijans and Adivasis and other Backward 
classes, you will be driving them to a stage 
when they would take a hammer in their hands 
and would strike you on your head, x'herefore. 
I am advising my friends, T am advising the 
Government of India and I am advising the 
State Governments and requesting our 
President that more care should be taken in 
this respect. After all, what sort of reports 
come to the Commissioner about the work 
done by the States—they are nothing but 
casual letters to him saying that they are. 
doing thie and are doing that. Then the States 
say that all the uplift work-is being done bv 
the Harijan Sewak. Sangh, the Depressed 
Classes League and the Allahabad Harijan 
Ashram, Allahabad. But have these Govern-
ments taken ever any eare to see what has 
happened to the money they have advanced0 
What actually were the schemes and how the 
money was spent? In the name of Harijans, 
though lakhs and crores of rupees are allotted, 
does that amount or even 5 per cent, of that go 
to the pockets of the Harijans? 
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SHRI D. A. MIRZA: Is it not wastage? 

SHRI R. U. AGNIBHOJ: Yes because it 
goes into the pockets of those who do not 
come from the depressed classes and who do 
not come from the Adivasis, but in the name 
of their progress, the money is swallowed. 
This is the position and it is a sorry position. 
Not only they don't give us the jobs, not only 
they don't give us ♦.he position and dignity 
and political power, not only that they don't 
give us diplomatic status, not only that they 
are not advancing us educationally and 
politically but whatever money is spent in the 
name of the Harijans and Adivasis, that also 
goes ito our 'philanthrophic' pockets. 

SHRI BHUPESH GUPTA: May I make a 
suggestion? For a long time I don't see any 
Minister and we are told that there are three 
Ministers in the Home Affairs Ministry. I 
don't know how the answer will be made by 
the Home Minister. Nobody is listening to the 
speeches. I don't know where the Minister is. 
(Looking at Shri G. Rajagopalan) Of course, 
lie is a very nice gentleman but he has nothing 
to do with the Home Ministry. 

SHRI R. U. AGNIBHOJ: Yes, this is what I 
mean to say that the Home Ministry is IOO 
per cent. callous towards the Harijans. 

SHRI BHUPESH GUPTA: Yes, here is a 
demonstration of it. 

SHRI JASPAT ROY KAPOOR: The 
Information Minister will carry all this 
information.,. 

SHRI R. U. AGNIBHOJ: I thank the hon. 
Parliamentary Secretary of the Information 
and Broadcasting Minister for being present 
here because he has done something in the 
Broadcasting stations and the All India Radio 
for the Harijans. 

SHRI BHUPESH GUPTA: We are «lso 
grateful for small mercies. 

DR. W. S. BARLINGAY (Bombay) : He 
will broadcast it to the Home Minister. 

SHRI R. U. AGNIBHOJ: Yes but he might 
probably exclude my name from the All India 
Radio. 

SHRI G. RAJAGOPALAN (Madras) :  No 
name is excluded. 

SHRI R. U. AGNIBHOJ: There was a great 
tom-tom two years ago that there would be a 
Central Harijan Welfare Advisory Board of 
India—so also for Adivasis: and two meetings 
were • compulsory. Twelve month* have 
passed and not even a single meeting was 
called with any agenda. A meeting was called 
and the Home Minister gave us a cup of tea. 
Still what has happened to that meeting? This 
is what is being done. That is the thing which 
pains us and that js the attitude of the Ministry 
of Home Affairs. 

Therefore, my request through you to the 
Home Minister to the State Ministers, to the 
State Governments and to the people of my 
country is this, that whatever I say, I say with 
feelings, with the best intention to strengthen 
my nation and improve the down-trodden 
communities which are depressed, suppressed 
and oppressed for centuries together. It is the 
duty of the Home Minister, especially, to look 
into It and to be more alert in their affairs. 

SHRI BHUPESH GUPTA: They don't even 
listen to you. 
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SHRI BHUPESH GUPTA: Sir, now 

there is not even quorum in I the House. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The hon. Member 
knows that there is a convention that 
during lunch interval we don't insist on a 
quorum. 
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"While writing confidential reports 

of officers, it is understood that it is 
required to be mentioned whether 
according to his work, he is 'good', 
'very good' or 'outstanding'." 

 
"Promotions are given according to 

merit. Only 'outstanding" people will, 
therefore, be promoted. In the case of 
Scheduled Castes, 'good' and 'very 
good' officers may also be promoted 
even if they are slightly junior." 

 
"There are orders that Scheduled 

Caste people should not be retrenched 
unless they have their full quota of 
services in a particular office. 
Instances have come to notice where 
Scheduled Caste people were given 
notice at tha time of retrenchment, but 
these notices were withdrawn only 
when the above orders were brought to 
the notice of the Ministries concerned." 
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"In his speech in Lok Sabha on the 20th 
instant, the Home Minister said that he 
would appoint a sub-committee of the Cen-
tral Advisory Board of Harijans to go round 
in the country and see how the welfare 
schemes were working. We welcome the 
suggestion and hope that it will accelerate 
the work of welfare in the  backward 
classes. 

THE VICE-CHAIRMAN     (SHRI    M. 
GOVINDA   REDDY) :    You   have   taken 1 
fifteen minutes. 
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DR. W. S. BARLINGAY: Mr. Vice-
Chairman, after reading this report, I feel 
convinced that we have, in our present 
Commissioner, a very able man, a man with 
very wide sympathies and one who really 
understands the problem that he is tackling. I 
am glad to see that in the whole report he has 
given us a lot of information and he has 
actually criticised what goes on in the various 
State Governments today. This shows a very 
independent and broad outlook on his part. 
After reading this report, I am convinced that 
we have after all not been very fair to our 
Backward Classes, I mean those of us who are 
Hindus. I am sorry for it but I am not really 
surprised that some of them have really taken 
to Buddhism which is in itself a very good 
thing because Buddhism is really a 
rationalistic religion and if they did take to 
Buddhism seriously they would become more 
rationalistic in their outlook; but personally 
speaking, as a Hindu, I am really extremely 
sorry that they should have thought it 
necessary to cha*£e their religion. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Is it Buddhism or 
opportunism that they have taken to? 

DR. W. S. BARLINGAY: Well, it all 
depends on how you take it. Personally, 
speaking, as a Hindu, I would not call it 
opportunism but would call it a symptom of 
oppression that the Hindus have perpetrated 
against the Backward Classes in our country. 

There was one aspect of the problem which 
I particularly wanted to touch and that is 
stated at page 214 of the report. You will find 
on page 214, a resolution passed by one of the 
conferences which was held here for the 
eradication of untouchability. It reads 
asofollows: 

"As the practice of the occupation of 
scavenging permanently condemns a 
section of our population to be 
untouchables, if not unapproachable*, 
scavenger-free lavatories should be built 
wherever new housing estates are 
undertaken. Vigorous steps should also be 
taken to see that existing houses which 
have traditional lavatories become 
scavenger-free as soon as possible. Steps 
taken by the Government of Bombay, Bihar 
and Saurashtra to fight untouchability are 
recommended here. Prizes for villages 
which have fought Untouchability with 
success, and the organisation of Pa da 
Yatras to throw open temples, wells and 
tea-shops to Harijans, should be initiated in 
every part of the country." 

To my mind, Sir, in this resolution we have 
the quintessence of what really ought to be 
done in respect of our Scheduled Castes. Sir. 
one of the most maltreated of our castes is the 
caste of bhangi. There is no doubt whatsoever 
about it. Although, as I said, I have got very 
great respect for the present Commissioner. I 
would draw his attention, view of the 
resolution which I e just quoted on page 214 
of the report, to page 5 of the report where- 
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[Dr. W. S. Barlingay.] in, so far as the 
additional staff for the regional offices is 
concerned, you will find that chowkidars-cum-
sweepcrs have been asked for. This is for the 
regional offices. Now, it does seem 
extraordinary to me that while you find in this 
report on page 214 a recommendation that you 
ought not to have sweepers as far as possible, 
nonetheless, in the report itself, you find a 
demand for sweepers. It does seem to me that 
it is much better not to talk about these things 
but to do things. That is exactly where 
Gandhiji differed from all of us. I would 
request the Commissioner not to have any 
scavenger or sweeper for his office and he 
should show more by action rather than by 
wordj3 that he is really very serious about this 
whole matter, about the eradication of the 
bhangi class from our country. 

There is another point to which I would like 
to refer in this connection. As long ago as the 
days of Aristotle— I would refer to his great 
book, "Politics"—it was pointed out by him 
that you cannot have a State without slaves. 
Why was it so? He, for the first time, laid his 
finger on this fact that in a State, you have to 
perform certain functions. Some functions are 
regarded as low and some functions are 
regarded as high. Now, those people who have 
got to perform the low functions are regarded 
as slaves and they were so regarded in those 
Greek States at the time of Aristotle. Now, Sir, 
if the same thing continues in our present 
society also, you will never be able to 
eradicate slavery in the form of sweeping or in 
the shape of bhangies as a caste. It is, 
therefore, absolutely necessary for us to take 
appropriate action and the resolution which I 
quoted earlier is really very material for this 
purpose. It is, therefore, absolutely essential 
that this social rot that is going on, that is to 
say, this social process which everyday creates 
an untouchable class of bhan-gies, should be 
stopped. In one of the sanitary annexes here, I 
found people spitting on the floor. It is most 
extraordinary. I am sorry that even—I 

may say with ali respect ana witnout meaning 
any offence—some Members of Parliament do 
these things. I do not intend to condemn them 
at present but what I want to point out is that 
people, especially M.Ps., ought to be able to 
see that if they go oa spitting on the floor like 
this, then, corresponding to their spitting, they 
are going to create another class in our country 
which will be called the class of sweepers. If 
you do not want to have a class of sweepers, 
then spitting ought to stop. This scavenging 
ought to stop. There ought to b» either self-
scavenging or there ought to be some device 
whereby you will not be required to have a 
class of scavengers or sweepers. That sort of 
social rot ought to stop. Now that was one 
point which I wanted to touch. 

The next point which I wanted to 
touch was    _____ 

(Time bell rings.) 

THE VICE-CHAIRMAN (SHRI M. GOVINDA 
REDDY): TWO minutes more. Mr. Barlingay. 

DR. W. S. BARLINGAY: All right, Sir. I 
am sorry I shall not be able to do justice to 
this report because I have got very little time. 
But I wanted to say several things. Now, if 
you will kindly refer, Sir, to page 3 of this 
report there you will find a very interesting 
fact. With regard to the existing staff at 
headquarters you will find that the total 
number of posts is 59. Out of this 18 are filled 
from Scheduled Castes and 5 from Scheduled 
Tribes. Some of the posts are not filled at all, 
and if you further analyse the thing you will 
find that not one responsible post has gone to 
either a Harijan or to a member of the Sche-
duled Tribes. It is a most extraordinary 
reading; and I think that this is the index of 
what is being done both in the various 
departments of th* Government of India and 
in the dtpartments of the various States. 
Actually, If you read the conclusions very 
carefully the Commissioner himself has stated 
that he has not     yet 
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received information with regard tc what 
is going on with regard to Harijan 
welfare in a proper proforma. This is 
what the Commissioner himself has 
stated and it is extraordinary that this 
should go on even after the lapse of the 
First Five Year Plan period. 

Sir, I am sorry I have not got any 
further time to deal with this whole affair. 
I wanted to make several suggestions but 
since there is no time I would merely state 
that one of the remedies which we ought 
to have recourse to for the eradication of 
untouchability is intercaste marriages. 
That is one. Then the second thing is that 
under no circumstances shall we permit 
segregation. In Nagpur I find, Sir, that so 
far as the sweepers are concerned,, they 
are segregated from the rest of the 
community. You have got a special 
colony, the Bhangi Colony there and here 
also we have got another Bhangi Colony. 
(Time bell rings.) Now one of the things 
which ought never to be done is the 
segregation. For want of time I close my 
remarks at this stage and I submit again 
that interests marriages and abolition of 
segregation are the two fundamental 
remedies which ought to be had recources 
to in this coimtrv. 

 

and Scheduled Tribes 1636 
for the year 1955 

 



1637 ReP°rt of Commissioner [ RAJYA SABHA ]      and Scheduled Tribes 1638 
ior Scheduled Castes for the year 1955 

 



1639 Report of Commissioner [ 26 AUGUST 1957 ]     and Scheduled Tribes 1640 
for Scheduled Castes for the year 1955 

 



1641 Report of Cornmissioner [ RAJYA SABHA ]      and Scheduled Tribes 1642 
for Scheduled Castes for the year 1955 

SHRI R. P. TAMTA (Uttar Pradesh): Sir, 
we have before us the report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes in two volumes. This is a 
very big and huge report covering about 400 
pages. This report is said to be a report 
under article 338 of the Constitution. Article 
338 of the Constitution says: 

"It shall be the duty of the Special Officer 
to investigate all matters relating to the 
safeguards provided for the Scheduled 
Castes and Scheduled Tribes under this 
Constitution and report to the President 
upon the working of those safeguards at 
such intervals as the President may 
direct...." 

So, I looked into the pages of this 
voluminous report to find out exactly the 
answer to this question as to how these 
safeguards have worked, but I am sorry to 
say that after reading the pages of the report, 
there was created a confusion in my mind 
and I was not able to find out a definite and 
clear answer to this question. The relevant 
articles which deal with safeguards to the 
Scheduled Castes are articles 330, 331, 332, 
335, 14, 15, 16, 17, 29 (2) and 46. I think it 
would have been better, had the report told 
us exactly how these safeguards which are 
embodied in the Constitution were being 
worked out and implemented and how far 
they had been successfully implemented by 
the States and the Central Government 
separately. Sir, about 65 pages of the report 
of the Commissioner deals with his tours in 
different parts of the country. It is true that 
the tour report given by him is graphic. It 
tells us about the topography of the places; 
it tells us of the area of the places; it tells us 
about the nature of the soil of the places; it 
tells us about so many things which to my 
mind are not very relevant to the report. For 
example, I would say that on page 7 of the 
report, we are told that the soil of the 
District of Dangs is not retentive and the 
water percolates or flows down and is not 
stored up even in the catchment areas. 
Again on page 8 we are told that the doctor 
at Roopa has been 



 

working conscientiously. At another place we 
are told that an engineer lost his life while 
doing the aligning work on the road. On page 
9 we are told that the Political Officer of 
Kameng was walking on foot continuously for 
five months. In Rajasthan we are told of the 
history of the Gadi Lohars right up from tha 
time of Rana Pratap. On page 14 he talks of 
his visit to a girls' school and he tells us that 
the lady superintendent of the hostel is able 
and qualified, that she belongs to Uttar 
Pradesh and that she was thinking of 
resigning the job, as she wanted to join her 
husband who was working at Gorakhpur. 
These, I submit, are all matters quite irrele-
vant for the purposes of the provisions of the 
Constitution and they should not have found a 
place in this report. Had the report dealt 
clearly with the specific issues, then I think 
we would have been able to nnd out and 
assess what work was being done and whether 
it was being done properly. 

Sir, my feeling, after going through the 
report, is that the Commissioner himself 
appears to be suffering from a superiority 
complex and I have got reasons for that. On 
page 14 of the report, he says that he visited 
the Girls' Hostel, Kherwara and all the Bhil 
girls were putting on North-Indian dress. He 
objected to this. He said that they should put 
on the Bhil dress. He went to another institu-
tion, the Kasturba Kanya Chhatra-laya. There 
again, he objected to the Bhil girls putting on 
North-Indian dress. I fail to understand what 
objection he could have if the Bhils instead of 
putting on half-naked dress, are clad in a 
prope;* dress. 

On page 27, he says, "It was a surprise for 
me to find that some of the Todas had given 
up their beards and long hair and one of them 
had constructed a model house with good 
ventilation, windows and doors in place of the 
old conical-shaped hut with a small hole from 
which it was very difficult to enter the house." 
My submission is, why should this    surprise 

the Commissioner'.' Why is he not happy to 
see the improvement in the condition of those 
people? Why does he want them to have long 
hairs and a shady look like savages? I fail to 
understand his mentality. In Appendix XLVI, 
Statement 2, we have got the address of Shri 
Shrikant, Commissioner for Scheduled Castes 
and Scheduled Tribes given at the Seminar on 
Casteism and Removal of Untouchability. I 
am surprised to read the contents of the 
address. It is said that untouchability had been 
abolished and the Constitution has abolished 
it for all times. But, I am pained to see in this 
address of his, the word 'untouchable' which is 
repugnant to the Constitution and which word 
was not allowed to remain in the Bill relating 
to eradication of untouchability. The Deputy 
Minister himself will remember this. There 
was a lot of objection to the word 'untoucha-
ble', remaining in the Bill saying that it was 
not in accordance with the Constitution. But 
here, in his speech, we find the word 
'untouchable' used not once or twice, but full 
24 times. What does it show? It shows that the 
Commissioner is suffering from a superiority 
complex. Then again, the Commissioner says, 
"The Central Government has only the moral 
responsibility for the various welfare activities 
among the untouchables." It is not a true 
appraisal of the duty which the Constitution 
casts on the Central Government as well as on 
the Commissioner. It is wrong to say that the 
Central Government has got only the moral 
duty. My submission is that the Constitution 
casts a statutory duty on the Central Govern-
ment and it is incumbent on the Central 
Government to see that the safeguards, the 
fundamental rights and the Directive 
Principles contained in the Constitution are 
respected and given effect to. 

Why I am led to think like this js this. 
Again, in his speech, I find that he says: 
"Caste Hindu ladies should freely mix with 
Harijan women." It reflects some distinction 
between a Harijan    woman    and a    high-
caste 
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[Shri R. P. Tamta.] Hindu woman. If this is 
the mentality with which the Government and 
its officers work, then it will be very difficult 
for these classes to progress. This mentality 
should go. There should be a change of heart. 
People should think that Harijans and 
Scheduled Castes and Tribes are their own 
brethren, a part of them, who were left behind 
for no fault of theirs, but due to certain 
practices that were followed in the name of 
religion. So, the chief thing which I think is 
necessary is that there should be a change of 
heart among the high-caste - Hindus and also 
the officers. They should regard the Harijans 
as their own brothers. The most important 
thing which the Government should do is the 
economic advancement of these people. If 
their economic condition is bettered, I am sure 
that all other problems of untouchability, 
disability, «tc.    will also go away. 

Coming to the report, on page 87, we are told 
of the measures taken by various Governments 
to give relief to the Scheduled Castes and Tribes 
in the matter of redemption of their debts. We 
are told that the recommendation of the 
Commissioner was 'that legislative and 
executive measures should be undertaken by all 
the State Governments especialy for Scheduled 
Castes and Scheduled Tribes, to regulate money 
lending and for providing relief to indebted 
Scheduled Caste and Scheduled Tribe persons.' 
In paragraph 7, we are told: It will be observed 
from that Appendix that the State Governments 
of Andhra, Assam, Bihar, Bombay, Madhya 
Pradesh, Madras, Orissa, Punjab, Uttar Pradesh, 
West Bengal, Hyderabad, Mysore, Saurashtra, 
etc. have undertaken relief measures in the 
matter of debt redemption for the Scheduled 
Caste |Tribe people. This gives an impression 
that specific measures have been taken by these 
Governments in the matter of debt redemption 
to these people. (Time j bell rings). Here, he 
refers to Appendix V which I have gone 
through. But there I find that not a single State 

has taken any special measure to give relief to 
the Harijans from indebtedness. I wonder why 
this wrong impression is given to us in the 
report. 

[MR. DEPUTY CHAIRMAN  in  the Chair.] 

To find out economic condition of these 
people, a survey was made in my own 
province of Uttar Pradesh by the J. K. Institute 
of Sociology and Human Relations of 
Lucknow University. This was done in the 
year 1955. It says: "A large number of Harijan 
families are indebted. Thus, 73'4 per cent, 
families in rural areas of Lucknow District, 93 
9 per cent, families of the rural areas of 
Meerut District and 75 per cent, families of the 
Cities of Kanpur and Lucknow are indebted 
and the amount of average debt per family is 
Rs. 195-10-0 in rural areas of Lucknow 
District and Rs. 661-12-0 in the rural areas of 
Merut District." And. the interest that these 
persons have to pay is from 10 to 50 per cent. I 
submit, Sir, that something should be done by 
the Government in this direction of debt 
redemption, and unless this is done, all other 
measures would be of no use. (Time hell 
rings.) Only one minute more, Sir. 

Then we are told that specific measures 
have been taken to give house sites to 
Harijans and grants to Harijans. I would like 
to know how much grant has actually been 
given. I would like to have, in the future 
reports of course, the full description of the 
work done in that direction. So, Sir, I submit 
that there is the necessity for a change of 
heart, and unless that is done, it will be very 
difficult for the community to progress 
quickly. 

SHRI KISHEN CHAND (Andhra Pradesh): 
Mr. Deputy Chairman, Sir, I am glad that the 
report has been submitted. There are two 
different subjects, one is the Scheduled Tribes 
and the other is the Scheduled Castes. I will 
begin with the Scheduled Tribes first. 

I submit, Sir, that in the process of 
civilisation these tribes have been left 
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behind and advantage has been taken of their 
backward state by many foreign missionaries 
to create problems in our country. These 
foreign missionaries backed by foreign money 
have literally poured money into India on 
these backward tribes and created in them an 
unhealthy spirit against the Constitution of 
India. We see its evil effects in the North East 
Frontier Agency among the Khasi tribes and 
the hill tribes of Assam. We find a similar 
thing in Central India, in Madhya Pradesh. All 
this work is going on. They are being trained 
and brought up in an anti-Indian atmosphere, 
and they are going tp become a very big 
problem for our Government. I realise that our 
Government is spending a lot of money on 
these Scheduled Tribes. But it is through a 
Government agency, and we do not get the 
full benefit of that money. Likewise some 
Indian agencies tried to do propaganda work 
on Indian lines, but they were short of funds 
and they could not carry on their work. I 
would, therefore, request the Home Minister 
to very carefully examine if he could not set 
up or encourage Indian agencies working on a 
voluntary basis to bring to these tribes the 
message of the culture of India, and if they can 
really create that atmosphere, it will go a long 
way towards counteracting the anti-Indian 
propaganda that is being carried on by 
foreigners. 

You know. Sir, that a Commiission was set 
up. It went into the propaganda work of the 
missionaries among these tribes in Madhya 
Pradesh, and its report is before the Members 
of Parliament. They have seen what type of 
propaganda work is being done among them. 
Therefore, Sir, I would request the hon. 
Minister to entrust this work to agencies like 
the Bharat Sewak Samaj or the Ramakrishna 
Mission, or so many other societies. Ours is a 
secular State. I do not want that a propaganda 
work on behalf of the Hindu religion should 
be carried on there. When I oppose that the 
Christian missionaries should 

not carry on their work, I do not for one 
moment suggest, Sir, that it should be the 
Hindu religious propaganda or the Muslim 
religious propaganda. My predecessor gave 
you the history when some 20 years back these 
Scheduled Tribes and Scheduled Castes were 
parcelled out among the Hindus and the 
Muslims. So, I submit, Sir, we have a distinct 
culture which has been existing in our country 
for the last 2,500 years. We sent out 
missionaries to the outside world not only to 
carry on the propaganda for religion, but 
mostly for our culture. When we could carry 
the message of our culture to Indonesia, Java, 
Sumatra, Indo-China and all these places, is it 
not our duty to these tribes also who are left 
behind, that we should carry this mesasge? 
This would only be possible if we entrust this 
work to some private agencies. In a 
Government agency there is a high scale of 
salary. The man only works with the motive of 
his salary. Therefore, this work should be 
entrusted to private agencies and the 
Government should give them some grant, 
because private agencies in India have no 
money. And when we have to do propaganda 
work against foreign missions who have any 
amount of money, it is very essential that the 
Government should spend its money through 
these Indian agencies, r am sure. Sir, that the 
Bharat Sewak Samaj or the Ramakrishna 
Mission or many other agencies like that will 
offer voluntary agencies in which with half the 
money you can carry out a very good pro-
paganda work. 

Then, Sir, our Government has got to make 
up its mind. We cannot keep these Scheduled 
Tribes as showpieces, so that when the outs 
ders come, a party of outsiders is taken to the 
Toda Settlement or some other Settlements 
and shown round the various stages of 
civilisation reached' by them. We must quickly 
and rapidly change their ways of living, of 
course, in harmony with the Indian tradit'ons, 
and bring these backward tribes up to the 
present civilisation in. 



 

[Shri Kishen Chand.] a short time. The 
foreign countries tried these experiments in 
Polynesia, but there they introduced drink and 
all sorts of bad habits. The result was that the 
primitive tribes began to wither away. You 
hear of Maoris. But I suppose in the whole of 
Australia there will be only a few thousands 
of Maoris. In our country at least there are 
lakhs and lakhs of people as Scheduled 
Tribes, and it is our duty to quickly enlighten 
them and civilise them, not by introducing 
drink, but by introducing to them the best 
traditions of Indian culture and by propagating 
the best principles in our society. That is most 
essential. And, therefore, I think that first of 
all the Government should define its objec-
tive. The objective should be civilising the 
backward tribes in the Indian tradition and in 
the Indian culture in the quickest possible 
time, and this should be done through 
voluntary agencies, which should be aided, of 
course. That is my request to the hon. the 
Home Minister. 

Then, Sir, I come to the question of 
Scheduled Castes. I submit that I am a Hindu 
and I do feel that it is a big stigma on the 
Hindu religion to have ever entertained the 
idea of untouchability. I do not know how it 
came to our religion and into our society. We 
are ashamed of it. And I am very glad that the 
Government has passed regulations against 
untouchability. But let us not confuse un-
touchability with Scheduled Castes. All 
members of the Scheduled Castes are not 
untouchables. A very large proportion of the 
Scheduled Castes is not untouchables. 
Untouchability is a big stigma, and the sooner 
we get rid of it, the better would it be. We 
have already got rid of a large part of it. But 
there are still some remnants of it in the 
villages. It is no consolation to us that a 
similar thing is happening in South Africa. 
We consider them to be very backward to 
introduce this th;ng in the twentieth century. 
So, it is no consolation that in other countries 
there is untouchability on the basis of colour 
bar.    We 

feel it a disgrace on our country. We are 
trying to remove it as early as possible. But 
that is not the solution of our problem, 
because as I said, a large number of the 
Scheduled Caste people are not untouchables. 

3 P.M. 

SHRr N. R. MALKANI (Nominated): They 
suffer from social disabilities. That has got to 
be stopped. 

SHRI KISHEN CHAND: I am coming to 
that. I am first talking about untouchability. 
The main trouble about the scheduled castes 
is that they are backward economically and 
backward educationally. , My knowledge of 
the Scheduled Castes and Scheduled Tribes is 
not as thorough as that of the hon. Member 
who is criticising me, but probably when he 
thinks of the Scheduled Castes, he puts them 
all in one group. I know that kahars. are 
Scheduled Castes and are included in the list 
of Scheduled castes. 

SHRI P. N. SAPRU (Uttar Pradesh): No, 
no. 

DR. SHRIMATI SEETA PARMANAND:    
They are. 

SHRI KISHEN CHAND: I know definitely 
that they are included in the list, and they get 
all the preferences. It is confusing all the time. 
When we think of the Scheduled Castes, w* 
make them synonimous with the un-
touchables; that is our difficulty. We talk of 
the disabilities that have been inflicted on the 
untouchables; confusing the issue, we think 
that the disabilities that have been inflicted on 
the untouchables are inflicted on all Sche-
duled Castes.    That is not correct. 

DR. SHRIMATI SEETA PARMANAND: 
What he is saying is that they are Backward 
Classes. 

SHRI KISHEN CHAND: Apart from 
untouchability, their main disabilities are that 
they are economically backward and they are 
educationally backward. It is a relative term. 
As one hon. Member said, everybody in India 
is  economically backward and 
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is educationally backward. It is a relative thing. In 
the higher castes the percentage of literacy may 
be 20 per cent, and among the Scheduled Castes 
it may be 2 per cent., and naturally when there is 
this difference of 20 per cent, and two per cent, in 
literacy, in employment also you will find that 
their number is small. When their number is 
small in employment, the political power that they 
get is also small, and it goes on in this way. 
Therefore, what I am saying is that we are rightly 
taking steps for removing untouchability and also 
alleviating the economic and educational conditions 
of the scheduled castes Here also I feel that the 
Government is not getting the fullest benefit of 
every rupee that it spends on them. I know of 
several cases in my own State where members of 
the Scheduled Castes got scholarships; they begin at 
the age of 10 and they go on getting it till the age of 
22 irrespective of the fact that they are not educa-
tionally benefiting from it, that they are not taking 
the fullest advantage out of it, that they are not 
deriving anything out of it. What I am saying is that 
this money spent by the Central Government should 
go towards the real upliftment of the Scheduled 
Castes. Here also—at present it is distributed State-
wise—it would be better if the help of private 
agencies is taken. If there are voluntary workers 
devoted to the cause of these people for alleviating 
their condition, "they will be able to benefit larger 
numbers and they will be able to find out whether 
the money that is spent on them is fully utilised or 
not. On the whole I think that the Department is 
doing its work well but, as I said in the beginning 
because it is a Government agency, the cost is too 
high. If they utilise the services of voluntary 
workers, they will do good work. 

MR. DEPUTY CHAIRMAN: Mr. Deokinandan 
Narayan. Only ten minutes. 

SHRI DEOKINANDAN  NARAYAN (Bombay):   
Fifteen  minutes.     It  had been fifteen minutes so 
far. 

MR. DEPUTY CHAIRMAN: There are 13 
speakers more. Only ten minutes. 

SHRI DEOKINANDAN NARAYAN: I 
shall finish in fifteen minutes, only five 
minutes more. 
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"Serious efforts should be made to free 
the Musahars and other Scheduled Castes 
from agricultural slavery known as 
Kamiauti which is still persistent in the 
most obnoxious form even though the Act 
was passed as early as in 1920 for its 
removal." 

"The States of Assam, Madhya Pradesh, 
West Bengal, Travancore Cochin, Delhi and 
Tripura wheih do-not consider it necessary to 
main-" tain such records as the practice of this 
untouchability even does not exist or exists to 
a very insignificant extent in their States." 

 
 

"There  is  not  a  single hostel of Harijan 
girls in the State of Bihar." 

"Though quite a large number of States 
have agreed to maintain   list 
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of villages where untouchability is 
practised in one form or the other, such 
lists have been received only from the 
States of Andhra, Hyderabad and 
Coorg." 

 

(Time  bell rings) I shall 

finish within 5 minutes. 

MR.   DEPUTY      CHAIRMAN:      10 
miuntes are over. 

 
"At Hathibagan and Gokhana the 

sweepers and scavengers live in dark 
dungeons where it is not possible to 
enter without a lamp even during the 
day time." 
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(Time bell rings.) 

 
SHRI   DEOKINDAN NARAYAN:    1 shall 

just finish. 
MR. DEPUTY CHAIRMAN: You said 

 and you have begun with 
another  

SHRI   DEOKINDAN NARAYAN:    I shall 
finish this sentence. 

MR. DEPUTY CHAIRMAN:    In two or 
three words. 
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could easily have been reduced. About 60 pages 
are taken up by tour details. They are valuable, 
but that could be put in the appendices. Some 60 
pages are devoted to the work of the First Five 
Year Plan. That could be put somewhere else, 
not in the report. 1: simply confuses. The bulk 
confuses; it repels us. I rather wish there was a 
chapter summing up the whole, giving us a 
picture of exactly what has happened in the last 
year, say, in particular lines. It is all in too much 
detail. We can see the trees, but we do not see the 
forest. We see so many details, but we do not 
know exactly whether we have advanced. 

On the whole, the impression on my mind is 
that we have advanced in one line and in that 
one line only and not in others. So far as the 
Government is concerned, money has come in 
plenty. It flows like water, perhaps much of it 
goes waste also. But we have made one good 
progress and that is in the matter of hostels, 
schools, scholarships, in sending students to 
Europe and so on. That has been done on a very 
large scale and it has done a great deal of good. I 
find that amongst Harijans, the percentage of 
attendance is almost as good as among the 
savarnas and amongst the girls it is better still, 
in many States. Go to a primary school in the 
Punjab, which is a very advanced State, and ask, 
how many students there are. If there are 125 
pupils, there will be 20 Harijans, half of them 
girls. That is out of the whole village. They are 
taking the fullest advantage. This is really very 
valuable work, but it is very simple and easy 
work, this issuing of scholarships. You can 
declare freeships for it is easy to declare 
freeships. You send them to Europe. It is very 
easy extremely easy to send them to Europe. 
You are doing things which are extremely easy. 
By simply giving a few scholaships, you may 
hope to shut up their mouth. But you can not and 
they will open wider still their mouths for more. 
Therefore, let us now put less emphasis on 

education and more emphasis upon their 
economic well ■ being which we can do, which 
we nave 

SHRI N. R. MALKANI: Sir, I am glad this 
report has come to us, after all. It has come to 
us rather late, and I am not quite sure whether 
we got the third report in this House for 
consideration. So we probably are skipping 
over one report, and probably from the report 
for 1956 we may go to that for 1958. I do 
think that this matter is serious and we should 
get the reports in time in future. 

The report has a beautiful look, but it is 
rather bulky volume.   This balk 



1665 Report of Commissioner [RAJYA SABHA 1      and Scheduled Tribes j666 
for Scheduled Castes for the year 1955 

[Shri N. R. Malkani.] not done, through 
their cottage industries. There are some 
industries which are peculiarly industries 
pursued by Harijans, industries which they 
pursue even now, but in the most primitive 
manner, unorganised and almost disorganised, 
without raw materials, without training and, 
therefore, they have made no progress in that 
at all. Not only that. A more important thing is 
to encourage mobility Irom occupation to 
occupation and place to place. A chamar is 
born a chamar, lives a chamar and dies a 
chamar. A bhangi is born a bhangi, lives a 
bhangi and dies a bhangi. I do not see why 
there should not be at least horizontal mobility 
from one trade to another, from one 
occupation to another. Even in these semi-
skilled occupations it is not so because they 
are not properly organised, not properly 
financed and they have no market at all. I, 
therefore, do think, Sir, that on the economic 
front noth;ng has been done and much can be 
done and should be done. There should be 
improvements in technique and there should 
be much greater mobility than there is at pre-
sent and much more money should be given to 
cottage industries than has been given so far. 

But, Sir, may I say, worse still follows, that 
is to say, we have not paid any attention to the 
social side, I will say whatsoever. It has been 
completely neglected. Of course, it is not 
measureable either. It is to be felt It is an 
atmosphere, it is a climate of opinion which 
cannot be measured. I have got here the report 
of the Harijan Sevak Sangh from each 
province. Read this report and read that 
report. You see it is a much smaller one and it 
gives you a picture whereas the other does not 
give you any picture at all. {Interruption.) I 
am talking about the All-India Harijan Sevak 
Sangh. It is a very small one. 1 am talking of 
this little report and it is very readable. Some 
parts are extremely readable. Some of the 
oldest and some of the best workers of the 
Harijan Sevak Sangh say, that so far as the 
social side is concerned, so far as the removal 
of social disabili- 

ties is concerned, we have not made much 
progress.    The workers  of  the Harijan Sevak 
Sangh say so.    It is a long way off.    The 
figures given here in  the  Commissioner's  
report,  to  my mind, are incorrect, that is to 
say, the Commissioner has not received proper 
figures.    These figures are incomplete or they 
are false.    They are talking of 300 cases in the    
court.    Of   complaints, they have received 
485.    You could have these figures for one 
tehsil alone.   In the case of one administrative 
district alone, ft can be more ihan 300 suits.    
Like this, they are giving the number of villages 
which are not observing untouchability to a 
substantial extent.   The figures are such that 
one feels like crying that the figures, are 
absolutely false.    On page 79 the figures are 
given.    Sir, you will ring the bell soon and so I 
do not want to refer to the figures at all.   Read 
page 79 and you will find the figures; they are 
utterly incomplete or utterly false. They cannot 
be true and I belive they are not true at all.   I 
would, therefore, considering the short time, 
simply say this that the removal of 
untouchability is not merely giving 
scholarships,  is not merely organising cottage 
industries, is not merely giving them sites to 
build houses though all this nas to be done, but 
it is an attitude, it is an outlook of mind, it is a 
way of feeling, it is   way of reacting to a 
phenomena  called  untouchability.    It  cannot 
be measured but it can be felt and, in that way, 
we have made very little progress.   We can 
make good progress here  only  through     the    
non-official agency.    It  is  only  the     non-
official agency, the Harijans and the non-Hari-
jans, the avarnas and the    savarnas, very   
properly     mixed,      beautifully mixed, not 
talking at each other but looking at each other, 
fully co-operating with each other that can see 
that this attitude is changed.   This attitude must  
be  changed.    The     non-official agency must 
be trusted by the officials and it must be 
financed by the officials and that agency must 
be given complete autonomy and complete 
freedom in regard to the problem of removal of 
untouchability.   It is only then that we tnav 
succeed.   I can say so from my 
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experience. I am closely connected with 
the Harijan Sevak Sangh and I am closely 
connected with even what is called the 
Ex-Criminal Tribes welfare. I make bold 
to say that the official agency today does 
not trust the non-official agency. It does 
not give it enough money. I have got 
iigures here showing that out of Rs. 50 
lakhs sanctioned by the Central 
Government for propaganda for the 
abolition of untouchability and for giving 
publicity, they gave only Rs. 2,82,000 to 
the All-India Harijan Sevak Sangh. We 
went on a deputation to the President to 
give us Rs. 15 lakhs but they gave us only 
Rs. 2,82,000 out of the Rs. 15 lakhs that 
we asked for. There were -lbout Rs. 20 
crores given to the States for the 
Scheduled Castes and only Rs. VI lakhs 
was given to the Harijan Sevak Sangh out 
of the Rs. 20 crores!. 

SHRI H. P. SAKSENA:    Why do you 
need so much money? 

SHRI N. R. MALKANI:      Quite So. Why 
do the officials want money for'.' As a 
matter of fact, Sir, there are only four 
departments as such in four different 
States.   The others do not even have 
departments but only merle officers.   
There is only one State, Saurashtra, which 
has got a statutory board. I am going to 
visit Saurashtra!   next September.    I am 
told and tola^ by a person who is in charge 
there, that the non-official statutory body 
runs   very well because it has a separate   
budget of which it is the master.   It 
appoints all its officials and the officials    
are responsible to the statutory board. The 
board  controls   all   activities  for  the 
abolition of social disabilities and they 
have made a great success of it.   The 
Commissioner  was  kind   enough     to 
make a recommendation to the States in 
this behalf and read the report about the 
assurances  given.    It is  a  sorry thing.   
Most of the States have rejected the 
proposal; some are waiting to reply  and  
others,   one  or  two,  have said that 
perhaps it is worth a trial. Well, to my 
mind, it is not only worth a trial but it 
should be almost thrust upon them 
because, only by a proper co-operation  of 
the  official and non- 

official agency could we change the 
attitudes of mind and only by the co-
operation of Members of Parliament on 
all questions, whether Harijan or non-
Harijan, could we really abolish what is 
called untouchability. 

Sir, I must say and say with great sorrow 
that somehow I feel that   some Members  
wish  to  keep  untouchables but they 
would abolish untouchability. They  would  
keep  all  the  privileges, all the 
concessions, all the jobs and so on as 
Harijans but when  they meet me outside 
in the street or in the Lobby or elsewhere, 
they say, "I am not an untouchable.   I am 
as good as you are. I am better than you 
are.    You    can give me your daughter in 
marriage". This superior attitude towards   
ne and this very humble attitude, almost 
bowing attitude to the Government are not 
consonant with the abolition of    the great  
social  crime  of  untouchability. We must  
both be humble  ourselves. Friends  there 
need not be proud of their  untouchability 
at  all  and need not be proud at all in 
claiming these concessions for a long time, 
for an indefinite period.    They  should be    
aa anxious as the touchables to see mat 
within a certain period this im touch-
ability is abolished.    They must not 
persist and say that no time, no period and    
no    amount    of   funds    could abolish   
untouchability.   It   is   not   a matter of 
money, it is not a matter of period but it is 
a matter of what we call   will   and   
sincerity    (Time   bell rings.) and I do 
hope and believe that the time has now 
come for our Harijan friends  to make up 
their mind that they really want to abolish 
untouchability, that they really do not want 
any untouchables to remain and that they 
do not want any more concessions and 
they must now come with a will    to    
abolish    untouchability    by changing the 
attitudes and outlooks of people. 

SHRI P. T. LEUVA (Bombay): Mr. 
Deputy Chairman, it is a matter of 
embarrassment for me to particiDate in a 
debate of this nature because my views 
are likely to be influenced bj- my 
personal prejudices but aa thf matter 



1669 Report of Commissioner [ RAJYA SABHA ]      and Scheduled Tribes 1670 
jor Scheduled Castes for the year 1955 

[Shri P. T. Leuva.] is one which affects me 
and my people so vitally it impelled me to 
offer my remarks on the report for the    year 
1955. 

Sir, at the outset I would like to pay my 
humble tribute to the Commissioner for 
Schedule Castes and Scheduled Tribes for the 
devotion and the sincerity which he has been 
showing in studying the problem facing the 
Scheduled Castes, the Scheduled Tribes and 
the various other Backward Classes. Every 
page of this report will bear testimony to what 
I have just now said. It is likely that the 
Members belonging to the Scheduled Castes 
may, in their enthusiasm, criticise Government 
rather vehemently, but I am quite sure that the 
hon. the Minister in the Ministry of Home 
Affairs will appreciate the spirit in which they 
are making the remarks. I for my part would 
not withhold any praise where it is due. If I 
find that the Government has done its duty 
early and well certainly I would feel gratified 
and would express my sense of gratitude to 
them, but if I find that there is any failure on 
the part of the Government in its duty I will 
not spare any criticism, however, scathing it 
might be. 

In order to understand the problem of 
untouchability you have to take a perspective 
view of this problem. The problem of 
untouchability is with us for ages and I quite 
appreciate that no power on earth, no 
Government can solve this problem in a short 
span of time. It will take time. We have to 
remove the prejudices and customs which had 
crept in in the long course of history, but the 
question now is whether the steps which have 
been taken by the Government are in the right 
direction or not, whether those steps are likely 
to remove this problem of untouchability and 
thereby increase the social status of these 
unfortunate people or not. The Government 
expenditure on this problem is mainly on one 
head and that is the grant of educational 
concessions to the Scheduled Caste students 
who want to satisfy their urge for education. 
Apart from the question of expenditure there 

is that interlinked question of providing 
suitable jobs to those persons who have  been  
educated.    So  far  as  the education part of the 
problem is concerned, by and large, I can give 
credit to the Government and they are justi-
fiably entitled to that praise since as far as the 
Central Government is concerned  they  began  
with  a  sum     of Rs. 25 lakhs per year and the 
expenditure now, as far as I remember, is five 
times of what it used to be before; and as far as  
the  educational  aspect     is concerned the 
State Governments and the    Union    
Government are    doing whatever is possible 
by them to give educational assistance to the 
children of these people.    But after a person 
gets education, after that what?   That is the 
main problem which is still to be tackled by the 
Government. I know my hon.   friend Mr. 
Datar will get up and show the figures of 
employment of these persons in the civil 
services of the Central Government, but I wish 
he  does  not    produce  those    figures 
because that will not do any credit to a 
Government which is spending nearly a crore 
of rupees on the education of the    Scheduled 
Caste boys.    After investing   a sum   of 
nearly 50   to 60 lakhs   of  rupees   on  the   
Scheduled Castes every year if you can get 
only two   or     three   persons     competent 
enough and suitable enough to occupy 
positions in the Indian Civil Service I surely 
for my part would not spend that amount year 
after year because I will come to the 
conclusion that the hard-earned  money  of  the 
people  is being wasted in this manner because 
even after an expenditure of 50 lakhs of   
rupees  you   cannot  produce   one I.C.S, 
officer, one officer in the Indian Police Service 
every year. What is the record  of the 
Government so far as recruitment to I.C.S,  is 
concerned  or the Indian Police Service is 
concerned? I    would say.    Sir, it is    dismal 
failure on the    part of the    Government to 
utilise the very amount that they have  spent  
on  their  education. After all the money is 
invested on the education of these boys in 
order that the money which has been spent 
must fetch  a  return  to  the State  in    the 
shape of increased efficiency, but today 
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we find that the number of the Scheduled    
Caste    people    in    the    Central    services    
is very    low    indeed. Every    now  and     
then,    when     we clamour   for   the   
absorption   of   the Scheduled Caste boys in 
the Civil I Services the excuse    is always    
put up before us that efficiency will suffer if 
they      lowered    the      standards    for 
admission to the Indian Civil Service. May I 
ask, Sir, what is otherwise the position  with  
regard  to  efficiency  in the   adminisrtative   
services   at     this stage?   The other day my 
hon. friend Mr. Bhupesh Gupta moved a 
Resolution  for the purpose  of reorganising the 
present administrative machinery, and one of 
his complaints was thalt inefficiency was 
increasing in the Government of India 
departments.   May I ask, Sir, is this efficiency 
due to the fact that    half a    dozen     
Scheduled Castes men are in the higher 
services or  is  this  efficiency  due  to  the  fact 
that a  large number    of    Scheduled Caste 
persons are in Class    IV cadre. In any event, 
Sir, if efficiency of Government  services  is  to 
be judged,  it should be judged on the 
performance of the higher services.   Well, Sir;, 
we are not in those higher services and still the 
Government is suffering Ifrom Inefficiency.    
May I submit, Sir, it is time that the 
Government reconsidered this    policy  of    
always  putting    this excuse   of   the falling   
down   of   the standard of efficiency in the 
Services, and  there must be some re-thirik'ng 
about this matter because inefficiency is 
already    there in    the Services in spite of the 
fact that we are absent from  those  Services?   
May  I  submit, Sir, that if you want really to 
increase the efficiency of the Services it is for 
you to find out ways and means and select  
persons   from   this   strata      of society which 
has been    denied that right to enter the 
Services because of various causes.   T am 
quite sure, Sir, that if opportunities are    
offered    to them there will be a new 
enthusiasm in  these people to    discharge     
their duties with greater devotion ind they will 
be always conscious of the fact that if they are 
found wanting   people who might come after 
them     might suffer.   This is the problem of 
sejrvice and it has been always our case that 

we do not demand representation in the 
Services on the basis of population. I am not 
one of those who ask representation on the 
basis of population. What I am submitting is 
that the conditions which you have created for 
us have deterred us, have discouraged us from 
taking such a type of education which will 
make us fit enough to fulfil our role in the 
administration. It was not our fault that we 
were denied the right to enter schools. It was 
the fault of the society which created this evil 
of untouchability. Another thing, Sir. 
Academic distinction requires a proper 
atmosphere in the family itself. In order that a 
person might take full benefit of educational 
facilities it is equally necessary that the 
atmosphere in the family and round about the 
student must be conducive to academic 
pursuits. Therefore, :ny claim for their 
representation in ihe Services is not based on 
the question of their population. I am basing 
ray claim on this very fact that as we nave 
been denied the opportunity of equipping 
ourselves with the necessary distinctions to 
enter the Services it is for the society, it is for 
the Government now to set that wrong right 
and (hey should not therefore every now and 
then raise this question of efficiency. You will 
be surprised, if you read the report, to find that 
there are larger number of persons in the 
judicial service belonging to the Scheduled 
Castes than in the I.C.S, or the I.P.S. Do I take 
it that in the judicial service you require a 
lower standard of efficinecy? If you can find 
competent and able persons to man the judicial 
sevice which requires a higher standard of 
integrity and honesty, I can certainly claim on 
the basis of your own figures that there is 
something wrong in the administration of this 
country whereby the people of this country 
who belong to the Scheduled Castes are denied 
the opportunity of entering the civil service. 

Another question with reference to the 
service is of very fundamental importance. 
Entry into the civil service enhances the social 
prestige of a person; that increases his social 
status   in  life   and   it  has   a  healthy 
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[Shri P. T. Leuva.] influence on the society 
as such and that accelerates the pace of the 
eradication of untouchability, especially in the 
rural areas where the civil servants are in a 
position of power and influence. One such 
officer in a district will do much more good, 
will do much more solid work in the removal 
of untouchability than a band of IOO workers 
in the district because every person in the 
service who has got power and position comes 
in contact with numerous people of the area. 
Many people approach him for their own work 
and a person who has got power will certainly 
wield a greater influence than a few honest 
workers in the villages. Unfortunately, my 
hon. friend, Mr. Himatsingka is nodding his 
head in disapproval. 

SHRI P. D. HIMATSINGKA (West 
Bengal): I am connected with one institution 
which has been very highly spoken of in this 
report—if you want to know what I am doing. 

SHRI P. T. LEUVA: I do not minimise the 
work of any social or voluntary agency 
working in this field. I am only trying to 
explain to the House the efficacy of a person 
who is holding a post of power in 
administration and what influence he will be 
able to wield over persons with whom he 
comes into contact. My hon. friend may not 
agree with me but he is entitled to hold his 
own views. (Time bell rings.) Sir, I quite 
appreciate the reason why you are ringing the 
bell, but I have hardly touched the fringe of 
the problem. I would not go on but I would 
place before the House a point which requires 
the attention of the Government. I would take 
up that point now itself so that I may not be 
asked again to curtail my remarks. 

Sir, my study of the report has convinced 
me of one thing, that is, that the time has now 
come when the policy of the Government 
should have to take a new turn, a new 
direction. You have passed an Act making un-
touchability an offence but I do not know 
exactly how it is working. The Government & 
spending money     for 

education and for the purpose of housing. But 
the question I wish to place before the House 
is this, whether these steps are sufficient 
enough to remove not only the evil of 
untouchability but to tackle the still wider 
question of improving their social status in 
*.he country's life. The Commissioner himself 
has referred to this in his report that the time 
has come when the economic problem of these 
people has 1& be tackled. He has referred to 
that problem, but I do not know why he has 
not been able to make any definite 
recommendations on that point. I gathered an 
impression that he is willing to wound but 
afraid to strike. He had said at one or two 
places that the problem of untouchability 
cannot be solved unless their economic status 
in life is improved. 

SHRI N. R. MALKANI: Where has. he said 
that please? 

SHRI P. T. LEUVA: I have not got the time; 
I have marked it in my report. If my hon. 
friend is very anxious   .    .   . 

SHRI N. R. MALKANI: I am very anxious. 
If the Commissioner says so, then I think he 
has not understood the problem. 

SHRI P. T. LEUVA: I will show it to him. 
Unfortunately, my friend, Mr. Malkani, has 
been brought up under a different conception 
of the problem of untouchability. We are those 
persons who suffer; we understand our 
problems much better than those who are 
obsessed with the idea of cleansing the sin 
which they might have committed in the past. 
What I say—and I am convinced in my belief 
—is that the mere removal of untouchability 
will never solve the problem of the Scheduled 
Castes. In the villages today—if you see the 
report, it has been mentioned there—
roundabout 6ft per cent, of the Scheduled 
Caste people live on agriculture. Most of them 
are landless labourers and the Commissioner 
has referred to cases where economic 
sanctions were applied against the Scheduled 
Castes because 
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the wife of a Harijan leader wanted to   j put on 
clothes similar to those worn   ' by other Caste 
Hindus in the villages. Their economic life is 
dependent solely on the sweet will of the people 
ia the villages.   Merely because we operi one 
village   here   and   there,   or   merely because 
some Harijans enter into isome temples 
somewhere and offer worjship, it is not going to 
make them free from the economic slavery 
under which they are labouring since ages.    
You cainnot solve   the   problems   of   the  
Harijans merely by opening temples to them or 
by merely allowing them to take water from the 
villages wells or by building some houses  nere  
and     there.     The main problem is the 
problem of economic dependence.   In this 
country we have always been talking about 
social democracy  and  economic  democracy. I 
am only pleading for the same thing for my 
people.   If you are fighting for social 
democracy, for economic democracy, then why 
don't you extend the same principle  to these 
people also? One argument is always put 
forward and that is this: "Look here, there are so  
many development projects  going on   in   the   
country      and   everybody would be benefited 
by it." Those who are interested may read a 
report by one Mr. Taylor on the question of 
community development.   He is a disinte-
rested  observer and he has    himself said that 
the Scheduled Caste   pepple have not been 
benefited by any     of these   community    
development   projects.   It is a long story and I 
do not want to enter into details but I: am 
convinced that so long as you do 1 not take 
steps to improve their econoimic status, 
whatever money you may spjand on education, 
on housing and    other things, on propaganda 
for the rem6val of untouchability,  all that    will     
go waste in the long run.   Now, you I see the 
amounts that are being spent, that are being 
earmarked for the purpose of spending on 
Scheduled    Tribes-    I have no quarrel if even 
larger amounts are spent for them; I wish the 
grants could   be  further  increased    for  the 
amelisration of the condition    of    the 
Scheduled Tribes.    I have no quarrel with that.    
What I am suggesting  to the House is this.    If 
you are spending money on the Scheduled    
Tribes 

for the purpose of their economic 
development, why don't you set aside, ear-
mark, from year to year, special grants for the 
purpose of making them economically 
independent? I hope, Sir, that the hon. Deputy 
Minister will give attention to this and devise 
ways and means of improving the economic 
status of these people. 

Sir, I have taken too much time according 
to the standards laid down by others and I do 
not like to continue any further. For the time 
that you have given me, I am indeed grateful 
to you. 
4 P.M. 
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MR. DEPUTY CHAIRMAN: Mr. 

Kunhambu. 

SHRI BHUPESH GUPTA: Sir, I would like 
to know what is the problem here, because the 
Opposition speakers are not being called. #e 
have given a very few names from this side, 
and J do not think more than three speakers 
have been called so far. I suppose towards the 
end of the debate there will be no time left. 

MR. DEPUTY CHAIRMAN: I am calling 
Mr. Kunhambu. 

SHRI BHUPESH GUPTA: In vhat case we 
need not come to Parliament at all. 

MR. DEPUTY CHAIRMAN: Everybody 
has to be given a chance. 

SHRI AKBAR ALI KHAN: Sir, I think the 
Harijan Members should be-given more time. 

MR. DEPUTY CHAIRMAN: Yes^ Mr. 
Kunhambu. 

SHRI BHUPESH GUPTA: We do not want 
to speak, Sir. Only a few names had been 
given from this :>ide, and it seems that we 
were given the impression that we would be 
called at 3 O'clock. 

MR. DEPUTY CHAIRMAN: Are you 
speaking, Mr. Kunhambu? 

SHRI BHUPESH GUPTA: He will not 
speak. 



1681 Report of Commissioner [ RAJYA SABHA]      and Scheduled Tribes 1682 
for Scheduled Castes for the year 1955 

MR. DEPUTY CHAIRMAN: I am trying to 
accommodate all Members, as far as possible.   
Mr. Kunhambu. 

SHRI BHUPESH GUPTA: He will not  
speak. 

MR. DEPUTY CHAIRMAN: All right.   
Then Dr. Seeta Parmanand. 

SHRI BHUPESH GUPTA: Unless we find 
that there is some kind of co-operation   .   .   . 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, I have called upon another speaker to 
speak. 

DR. SHRIMATI SEETA PARMANAND: To 
begin with, Sir, I would like to make a few 
observations on the position in which women 
in this House find themselves. Sir, it is good 
of you to have given me a chance and to the 
other lady Member also, and perhaps one 
more name would be called. But their position 
is relegated to the fag end of the debate. 

SHRI BHUPESH GUPTA: Sir, we are 
aggrieved on this kind of a ruling, and 
therefore in protest we walk out. 

{At this stage the Communist Members left the 
House.) 

DR. SHRIMATI SEETA PARMANAND: 
When, Sir, names are given as early as when 
the Minister is speaking, it would be desirable 
to allocate time equally from the beginning 
amongst all the speakers. It was not as if in 
this particular discussion on the report the 
names were given as the debate progressed, 
and as such I feel, Sir, it is rather unfair that 
the Members who are following later should 
be given very little time. Sir, I realise today 
that women in the Hindu society were classed 
along with slaves and shudras as in 

Therefore, Sir, I would say with greater force 
that if you were going to allow the Harijan 
Members a greater 

chance, you should have, on par, allowed 
women also a better chance than you have 
done today. 

MR. DEPUTY CHAIRMAN: You have 
seen the Opposition Party. Now, you are 
speaking on behalf of women. 

DR. SHRIMATI SEETA PARMANAND: 
Yes, Sir. And lest I forget to make another 
observation that women   .    .   . 

MR. DEPUTY CHAIRMAN: You are 
losing your time. 

DR. SHRIMATI SEETA PARMANAND: I 
do not mind it, because this is very important. 
Women should have claimed their rights to 
have special representation in the legislatures, 
as I have been feeling during the course of the 
last two years after seeing gradually the 
treatment of women, particularly in public 
affairs and in Government service. I feel that 
women made a great mistake in not asking for 
reservation of seats in the legislatures, and 
then on the strength of their half voting 
capacity it would have been realised by all 
what the position of women should have been. 

Sir, I would like to, before I may be lost in 
any argument, pay my compliment to the hon. 
Deputy Minister, Mrs. Violet Alva—I am 
sorry she is not here—for her first speech in 
this House from Treasury Benches presenting 
the report on behalf of the Government. I was, 
Sir, very proud to see that Ehe put such life 
into what might be considered as a somewhat 
drab report in the manner in which she did, 
and I feel, Sir, that for that reason this 
particular Department should be left entirely 
in her charge to show what women could do 
where men failed. Sir, may I proceed now 
with the report? 

The report is certainly very picturesque, 
and I compliment those who produced it—the 
Commissioner—on having brought it to this 
stage from the first report which had a cover 
with just  a  hieroglyphic,  an   imitation,   of 
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the art of the Scheduled Tribes. Then the 
second report cover was full of black and 
white figures, equally ugly. But now the cover 
of this report has become presentable, and one 
can really, in spite of the dreary presentation, 
which is not very clear also— and I agree 
with it, because some of it is superfluous and 
unnecessary—now and then find some 
pictures here and there to divert one's 
attention. Sir, I would not like to take more 
time in paying compliments, but I would like 
to say that the Commissioner who is reported 
to have a flair for social work and with whom 
social work is a passion has devoted his full 
time to do what he could, and I do not want to 
take away that glory and the credit showered 
on him. But I would like to say, Sir, that be it 
as a result of the inexperienced staff imder 
him or be it as a result of the confusion1 due 
to multiplicity of departments, the per-
formance is not equal to the opportunities and 
expenditure. 

Sir, this is the one department where money 
is not lacking, and yet what do we find? Very 
often so much money lapses and so much 
money is surrendered and there is a hurry-
scurry to spend some money in order to show 
that something has been done. I have got a 
proof here how money is wasted in buying 
things for thrice as much the value. I would 
mention here that the building of the Tribal 
Research Institute at Chhindwara was 
purchased for more than twic£ the real market 
value of that building. And, Sir, Rs. 30,000 are 
now required for repairs and other additions to 
it I would like also to say that the way in 
which the report is given also shows some 
overlapping of departments. I am not able to 
understand, Sir, why this department should 
dabble info the sphere of what may be called 
thei community development work. For ins-
tance, Sir, on page 59 it has beeri stated that 
"At Morshi in Amravati district the housing 
conditions of the municipal sweepers are 
deplorable." Now, this is a work for the 
municipal people to do. Besides, Morshi came 
under  the  Community     Development 

and National Extension Blocks. Then, Sir, the' 
report is also trying to encroach upon the 
spheres cT the local administration. 
Incidentally, Sir, I would refer you to page 
225 whers something is said about how the 
four motor garages in Belgaum municipal area 
should be vacated and the accommodation 
given to the sweepers. Everywhere you would 
find similar suggestions that are put either 
through conferences or as a result of the offi-
cers' tours. There is so much confusion about 
the correct division of the spheres of work that 
it is high time that in view of the experience 
gained and in view of more or less a failure to 
produce appropriate results, there is a Tribal 
M'nistry created at the Centre. Of course, the 
Constitution will have to be changed for that 
purpose. And the money that is available for 
tribal welfare under community development, 
under the Education Ministry for scholarships 
and the money to be spent under this report 
should be brought under that one Central 
Ministry, and also the Commissioner meant 
for this work should also be brought under 
that Ministry. Unless there is one single 
agency to deal with all these things, the result 
will be, too many cooks spoiling the broth. 
And they have really spoiled the broth to such 
an extent that in spite of so much money of 
the country being spent and having given top 
priority to this work, the result is so unsatis-
factory that the people concerned feel that 
very little has been done for them. In spite of 
shortages, it has been decided not to curtail 
any money over tribal welfare. That should be 
remembered. 

Then, Sir, I would like to mention here 
something about the delay that has been 
caused here. If you refer to page 58 of the 
report, you will find that there are two items 
under 'Madhya Pradesh' as follows: 

"(1) The Tribal Research Institute at 
Chhindwara should be equipped with the 
competent personnel so that study of the 
tribal religion and culture, etc. in the State 
should be undertaken as early as possible. 
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(2) A Social Workers Training Institute 

in the State is another necessity to be 
fulfilled as early as possible." 

Mark the words "as early as possible." I would 
tell you that even today that institute is not 
functioning. And this is again a case of too 
many cooks spoiling the broth. Now there was 
no urgency of having that Research Institute. 
The staff—5 or 6—is sitting without much 
work today. I come from that place. So, I 
know all these things. And they have thought 
it better to offer their voluntary services to a 
local private institution. I do not know whether 
according to Government rules they can obtain 
permission to do private work in the local 
college that was likely to be started. Similarly, 
Sir, for five months an officer was appointed 
for starting this Institute and giving training 
and, yet no sanction came from the Madhya 
Pradesh Government. The Minister was 
written to; the Chief Minister was written to; 
and this officer did not get his salary for four 
months. I think the whole thing has been 
scrapped. It is not the fault of iny single 
person. I realise the administrative difficulties, 
but what is happening is that there is such an 
inordinate delay in sanctioning schemes that it 
is not possible to execute them and give the 
people satisfaction. 

It has been said that some reservation 
should be made in Government services 
irrespective of efficiency. Such a reservation 
has been made as the hon. Minister will again 
point out; last year he did point out; if there is 
not the appointment of as many people as is 
desired, it is not due to their failing. There is 
the quota and I know it for a fact that a certain 
latitude is given to these people in 
employment, but all of us should realise that 
efficiency in the State cannot be sacrificed. 

I would like the Government to think—I 
am saying this on the floor of the House—
whether it is desirable in the interes** of the 
country to con- 

tinue these Tribal Research Institutes and 
whether it would not be desirable to make such 
departments a part of the general 
administration,    keeping    separate    money    
for    it.    This policy of calling people Tribals    
and Scheduled Castes was started by   the 
Britishers  as  part  of  their policy  of divide 
and rule.   Today with the conscious 
antagonism that is being created  to  the 
national  interests,    it     is doubtful whether 
any useful purpose would be served by such 
research institutes tending to separatism.   
Even if these people    get all that the country 
can   give  them,  they  would  not    be 
satisfied.   So, on account of the existence of 
this type  of research  institutes,  the 
differences are accentuated and it is not going 
to be conducive to the unity of the country.    
Rome was not built in a day and I would    like 
my friends to realise that Rome was not built 
in a day,   and that progress cannot but be 
slow.   But I would say that all of us, even 
those who are not Harijans,  have a  duty,  
more  than  a duty, to help in this task.    I do 
not see what objection therp can be to it, but 
one of my friends  said that    it should not 
have been said here in the report  that  women   
of    the     higher classes should make an 
attempt to mix with    the   Scheduled Castes.    
It does not mean that    it is something    of a 
stigma    on these classes.    It is    only pointed 
out that women of the higher classes are failing 
in their duty, and it is in no way a slur on the 
Harijans. Thank you. 

SHRI H. P. SAKSENA: Sir, I nm very 
thankful to you for having afforded me an 
opportunity to have my say on this belated 
report for 1955 which is in my hands. I 
congratulate the Commissioner for the 
Scheduled Castes and Scheduled Tribes not 
for the excellent report that he has presented 
but because of the fact that from the perusal of 
the report I find that he has made himself like 
a Harijan and identified himself with the uplift 
oi those people whose uplift has been 
entrusted to his custody. It is a matter which 
deserves our congratulations, and I am quite 
sure that the missionary zeal and missionary 
spirit 
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that he has been displaying in the discharge of 
his statutory duties is very commendable. 

This report is broadly divided into three 
parts; one deals with the Scheduled Castes, 
the other with the Scheduled Tribes and the 
third one with the Backward Classes. For the 
benefit of my friends, the scheduled represen-
tatives of the Scheduled Castes and Scheduled 
Tribes, I want to convince them of one thing 
and it is this that my name may have been 
inadvertently omitted from being included in 
the list of Scheduled Castes and Tribes, but I 
am any day a better friend and better 
representative of the so-called Scheduled 
Castes and Scheduled Tribes and Backward 
Classes than they can claim themselves to be, 
and the reason for it is that I have been 
practising, actually practising, not only 
preaching, the removal of untouchability and 
the upliftment of the down-trodden and 
depressed classes for about half a century 
now. So, I can tell the so-called 
representatives of the untouchables and 
Scheduled Castes   .   .   . 

SHRI R. U. AGNIBHOJ: Except the stigma 
of untouchability. 

SHRI H. P. SAKSENA: They are always 
harping on the economic advantages that must 
flow to them and not, in the ordinary matter of 
course, accrue to them. They should flow to 
them as water flows in the river or water flows 
from the tap in our residences. This is a very 
unfortunate aspect of the whole question, End 
I would beg of them to shake off 'his mentality 
and to make themselves one, as our 
Commissioner has done, with the 
untouchables and try to uplift them. They are 
lamenting on their low economic power but 
they have done nothing practical to raise them 
up economically. They have got no concrete 
work to their credit. True, they are sitting here 
as their representatives in this House. Now, it 
is very easy for us to be representing a certain 
community on the basis of the stigma that 
attaches to the Scheduled Castes and 
Scheduled Tribes on the basis of their birth 
and on that basis pressing that 
45 RSD—8. 

the bad practice of reservation of seats, which 
is today fixed for ten years, should be 
continued indefinitely, till eternity.   This is 
very wrong. 

Then, another point I want to guaro the 
hon. the Home Minister against is that we are 
trying to settle these unfortunate so-called 
untouchables, Scheduled Castes and 
Scheduled Tribes in separate colonies. 

SHRI R. U. AGNIBHOJ: Who is res-
ponsible for making them separate, not the 
Harijans themselves. 

SHRI H. P. SAKSENA: Facts speak for 
themselves. 

SHRI R. U. AGNIBHOJ: For centuries 
together. 

SHRI H. P. SAKSENA: I need not dilate 
upon them. Now casteism and separatism are 
the most dangerous enemies of any society, 
whether it be Indian society or any other 
society. We see it there in America, White 
America, Negro-America and so many other 
things. These are the evils which we should 
ponder over and we should try to remove 
them. When my friend, Mr. Rajabhoj, was 
speaking, I told him, "I have removed the evil 
of untouchability by drinking, mixing on 
social terms, on all terms whatsoever, with the 
communities who are called untouchables, but 
do you all eat, mix and drink with them?" No. 
they have not succeeded till now. That is their 
record. Then they want to put their record as 
against the record of the Government which is 
doing all that is possible. Sometimes you will 
be surprised to learn that we, so-called 
Hindus, saimrna Hindus, have made 
applications to Government to be included in 
Scheduled Castes. Why is it so? 

SHRI R. U. AGNIBHOJ:    To   take 
away our   .   .    . 

SHRI H. P. SAKSENA: Because 
they have so much of ...................(Interrup 
tions). So far as taking away is con 
cerned, let me tell my friend this— 
and if   Mr. Balkrishna Sharma were 
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[Shri H. P. Saksena.] here, I would 
have presented him as a witness. Now it 
was in 1932 when Mahatma Gandhi went 
on the fast unto death in Poona on the 
point of untouchability. My friend Shri 
Bal-krishna Sharma and I were coupled 
together in the Fyzabad jail. There were 
300 of us. The flower of Lucknow, the 
flower of Uttar Pradesh was all there in 
the year 1932. As soon as Mahatmaji 
declared his intention of fasting unto 
death, we were all ordered to cleanse our 
own latrines each morning and Mr. 
Sharma used to come and wake us up and 
send us to work. Now, we did it for 3 
days. Then the professional bhangis in 
the jail came to us and said: "Excuse us, 
please do not be doing that as a 
profession because if you do that, we will 
be deprived of this little profession that 
has been reserved for us and there will be 
nothing else but starvation facing us 
grimly". This is the condition and what 
my friend Shri Agnibhoj can tell me. I 
had walked early in the morning in those 
days from my place to Aminabad 
cleaning all the nalis and removing all the 
night-soil that may be lying there. I had 
done all that. I have attended their 
religious ceremonies, their kathas and 
have refused to take the prasad from the 
hands of the Brahmin whom they had 
invited to preside over the function and 
had insisted on taking the prasad from 
those chamars whose hatha I was par-
ticipating in. This is my record. I put my 
record before you, I htmbly put it and I 
invite you to decide for yourself whose 
record is nobler. Mine is a humble one. I 
did not do anything for the sake of 
gaining any reputation. I did it because I 
felt like that. I removed untouchability 
from my family and household long long 
ago. Nobody can ill-treat even, can talk 
even disrespectfully to a bhangi, not to 
say of beating or striking him. 

MR. DEPUTY CHAIRMAN: We are 
now concerned with the report of the 
Commissioner not that of Mr. Saksena. 

SHRI H. P. SAKSENA: As I have 
already said   .   .   . 

SHRI N. R. MALKANI: He is also a 
Commissioner. 

SHRI H. P. SAKSENA: This work is 
entrusted in good and safe hands. I hope 
the present Commissioner will continue 
to be doing that work and more facilities 
will be provided for him. Perhaps, I feel 
that he is handicapped in this respect, that 
he is not his own master. He does not do 
things himself perhaps and I feel he is 
entitled to do things on his own initiative. 
If he is deprived of that initiative, he is 
worthless, he is no good and he should be 
sent away. The Department may take 
care of itself but if he is entrusted with a 
certain work as an individual, he should 
be given some power and I hope he 
possesses that authority. 

So far as the reservation period for the 
Scheduled Castes and Scheduled Tribes 
people is concerned, that is about the 
question of sending them to Legislative 
Assemblies and Parliament, I say with all 
the force at my command, that it should 
not be extended even by a single day.    It 
should 

SHRI P. N. RAJABHOJ: Why? You are 
a Harijan, you say. 

SHRI H. P. SAKSENA: It should 
terminate on the specified date, i.e., ten 
years from 1950. 

MR. DEPUTY CHAIRMAN: It is time. 

SHRI H. P. SAKSENA: I am just 
finishing. 

SHR. R. U. AGNIBHOJ: He wants 
extension of his time. 

SHRI H. P. SAKSENA: So far as 
appointment of Regional Commissioners 
is concerned, I find my friend the 
Commissioner is making the admi-
nistration top-heavy and he is not finding 
these officers, whoever they may be, 
from the ranks of the Scheduled Castes 
and Scheduled Tribes themselves. He 
should not be on the look-out for such 
officers from out- 
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side. He should have, by now during 
these five years, trained some people to 
take the place of these junior officers, I 
mean junior to the Commissioner, and he 
should have started from the lowest rung 
of the ladder ind raised the people up to a 
sufficient standard. This is all that I have 
to say. 

SHRI P. N. SAPRU: Mr. Deputy 
Chairman, I would like to say that it is 
somewhat a pity that we should be 
discussing this report in the seventh year 
of the Constitution. This was presented at 
the end of the fifth year of the 
Constitution and it should have been 
discussed much earlier. The questions 
which this report raises are of a 
fundamental character. We have been 
talking almost every day that our aim is 
to establish a socialist society in this 
country. Now, the other day I was 
reading a new book— Twentieth Century 
Socialism—which has been published by 
the British Labour Party and this is the 
working definition which I would like to 
give to the House of what is a socialist 
society. 

"Economic freedom is much more 
than the absence of legal restraints. It is 
the sum of all the positive 
opportunities which people have in 
their economic lives  ____   What the 
socialist wants is an equal chance for 
everyone taking their lives as a whole. 
They are concerned with the whole 
bundle of opportunities to which a 
society is entitled to through a life-
time." 
Now, obviously our society is yet very 

far from having reached that goal. We are 
nowhere near that goal and it should be 
our endeavour to reach it as early as 
possible. I am mentally constituted that 
institutional religion makes no particular 
appeal to me. I have got a very great 
reverence for the man of religion but I 
think the highest life is the life of service 
to one's fellow-men and in that type of 
service I can see no distinction between 
the untouchable and the touchable, 
between the Caste Hindus and the non-
Caste Hindus. In fact what our aim 
should be    is to establish a classless 

society a caste-less society will be the 
inevitable concomitant of the classless 
society. Therefore, it is caste that we 
must attack and from that point of view 
there should be fundamental solidarity 
between the working classes of all 
sections of the community. After all they 
must come unto their true inheritance in 
this ancient land. 

Mr. Deputy Chairman, I have gone 
through this report and I would like not 
to invite your attention to one, two or 
three points which struck me. The 
Commissioner at page 2 suggests that the 
State Legislature should be given a 
chance of discussing this report. I should 
like to know whether the attention of the 
State Governments has been drawn to 
this report and whether any State 
Legislatures have discussed this report 
and if so, with what effect. We would 
like to have the proceedings of the State 
Legislatures where this report has been 
discussed, placed before tht House. 

Then on page 4, I find that the 
Commissioner suggests that some 
additional staff should be appointed at 
the headquarters. I do not think it is red-
tape or that it is adding to the 
bureaucracy, to ask for more staff. I do 
not think that a person can do all the 
things that he is required to do without an 
adequate staff. However, in recruiting the 
staff, care should be taken that men who 
belong to these classes are as far u 
possible, recruited. 

Then, Mr. Deputy Chairman, the 
Commissioner suggests the creation of a 
new region. That region is to consist of 
the Uttar Pradesh, PEPSU, Delhi and 
Himachal Pradesh, with headquarters at 
Delhi. I think here I differ from my 
respected friend Shri Saksena. There is a 
case for the creation of this new region 
and the Commissioner should be helped 
with the staff requisite for establishing 
tbe new region. 

Then Mr. Deputy Chairman, the 
Commissioner has drawn attention to 
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[Shri P. N. Sapru.] the position of the 
Scheduled Castes and Tribes in local 
bodies in this country. He has not, 
however, been able to supply us with the 
figures of the Scheduled Castes 
representatives in these various bodies. 
Before we can come to a final conclusion 
as to whether there should be reservation 
of seats in Parliament or in the Sta^e 
Legislatures after ten years, we should 
like to know how our Scheduled Caste 
candidates are faring in mixed 
constituencies, whether they have been 
able to get any seats out of the non-
reserved seats, seats which ara not for 
these classes. 

(Time bell rings.) 

Greater attention should also be given to 
the question of greater educational 
facilities for the Scheduled Castes. I am 
opposed to segregation in our educational 
institutions. I am opposed to segregation 
in our hostels and I am opposed to 
segregation in our residential areas. No 
houses should be allowed to be built up 
for exclusively Caste Hindus or for non-
Caste Hindus. In fact, there should be no 
distinction between Caste Hindus and 
non-Caste Hindus. 

Then, Mr. Deputy Chairman, a very 
important question raised was that of the 
treatment we meted out to the scavenger 
class in society. I think the sweeper class 
as a class should disappear. We should be 
able to do that work without the 
assistance of sweepers and we should be 
able to get sanitary arrangements made 
for this purpose. I think, Mr. Deputy 
Chairman, there are some tasks which are 
too degrading for any human being to do 
and what the Scheduled Castes person is 
entitled to is treatment as a human being. 
There are certain human rights which a 
society may not deny to anyone, without 
denying the very ethical foundations on 
which it is supposed to rest. 

(Time bell rings.) 
Therefore, we should see that our 

conservancy arrangements are    mada 

as modern as possible and in as speedy a 
time as possible. 

I would like, Mr. Deputy Chairman, to 
say just one word about the Anglo. 
Indians. 

MR. DEPUTY CHAIRMAN: We are 
not concerned with them now. 

SHRI P. N. SAPRU: Well, Sir, then I 
will resume my seat by saying that we 
should sympathise with our Scheduled 
Caste brothers. If they say certain things 
which are not to our liking, we must not 
forget that for 4,000 years we have been 
tyrannizing over them. It is only now 
latterly, that our social consciousness has 
been roused by the Mahatma to the injus-
tices of our social system. 
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MR. DEPUTY CHAIRMAN Local 

bodies, municipalities, etc., are all State 
subjects. 

SHRIMATI SAVITRY DEVI NIGAM: 
Yes, of course, but if we amend this 
Untochabiliity Act and add one clause in 
it saying that any municipality or district 
board or notified area committee which is 
found responsible for getting the night 
soil taken away in baskets will be 
prosecuted, every municipality will take 
immediate action.   I know and I am sure, 
Sir. 
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6 P.M. 
SHRI VIJAY SINGH (Rajasthan): Mr. 

Deupty Chairman, Sir, at the fag end of 
the debate I have no desire to inflict a 
long speech on the tired Members of the 
House and I am also conscious of the fact 
that the hon. Minister has to give his 
reply and the Members are rather anxious 
to hear him and so I do not want to stand 
for long between him and the Members 
of the House. 

i 

Sir, the subject that is before us | is a very 
important one. Since independence there 
are several achievements to the credit of 
our Government, just for example, the 
passing of the Constitution, the holding of 
two General Elections, the laying of the 
foundation of the First Five Year Plan and 
completing it successfully. These are all 
very big achievements but the effort that we 
and the Government are putting in today to 
integrate the Indian society into a homo-
geneous one, if successful, will in my 
opinion be regarded as the biggest 
achievement by future historians. We all 
talk of the Indian nation but, Sir, when we 
talk of the Indian nation, there is in it the 
nation of the Caste Hindus, there is the 
nation of Muslims, there is the nation of 
Scheduled Castes, etc. Disraeli said about 
the nineteenth century England that "there 
are two nations working in one." So there 
were several nations working in India. It is 
essential that all these Indian communities 
should be integrated into one whole. Mr. K. 
M. Panikkar in his book "Asia under 
Western Dominance" has traced that one of 
the reasons why the eastern society came 
under the domination of western countries 
was the fact that the eastern societies were 
divided and to the extent we built our 
society into a homogeneous block we will 
be able to have real independence of our 
country. This fact, Sir, that we should have 
one unified bloc of society in the country 
was realised by our seers and prophets long 
ago, Right from the time of Lord Buddha    
people    have 

tried to remove the stigma of 
untouchability from Indian society. But 
they have not been successful. It was only 
left to Mahatma Gandhi to tackle this 
problem in a more practical way, and the 
results are before us. So long as we had 
no independence we were carrying on 
this work in a non-official Way, and since 
independence we have made a specific 
provision in the Constitution to remove 
this untouchability and the present report 
that is before us summaries all that the 
Government have done not only in one 
year but in five years, and I shall just read 
the portion of the report which says about 
it: 

"This Report makes an humble 
effort to indicate not only the 
progress achieved during the year 
1955 but also during the 5-year 
period, presenting a rough outline of 
the achievements so far made in the 
various activities of education and 
economic interest of Scheduled 
Castes and Scheduled Tribes and the 
measures undertaken to protect them 
from social injustice and from all 
forms of exploitation and in raising 
the level of administration in the 
Scheduled and the Tribal Areas." 

Sir, in this very big report various steps 
have been dealt with and I must say that 
they have been dealt with in a most 
beautiful way, and the Commissioner for 
Scheduled Castes and Scheduled Tribes 
certainly deserves congratulations from 
one and all of the Members of this House 
for presenting this beautiful report before 
us. As the time at my disposal is rather 
very short I will not like to repeat all that 
has been said in this report in a most 
beautiful way. Therefore, I would like 
only to offer some of my suggestions and 
criticisms about the report and the 
suggestions that have been made therein. 
But the criticisms or suggestions that I am 
making should not detract from the 
general and wholehearted accord that I 
am giving to the report that is before us. 
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Sir, I now like to refer to page 78 of the 
report wherein mention    has been made 
that lists of villages where untouchability 
is practised    will    be kept.   This is a 
very good suggestion. This suggestion 
was made to several Governments and 
only three or four States in India refused 
to accept the suggestion put     to them.   
Eleven or twelve States that have accepted 
the suggestion have not supplied the infor-
mation  that was required of  them. Now, 
it is a very good suggestion but I would 
like to say one thing in this connection 
and that is that it should be   made   
obligatory   on    the    Block Advisory  
Committees    in the    States that  the  
Block Advisory  Committees should see 
whether the villages have abjured 
untouchability or not. A Block Advisory 
Committee which deals with a population 
of 60,000 or so have got intimate touch 
with the people    and therefore  they will 
be able to know whether the villages 
which say  that "we" have removed 
untouchability ara truly such villages or 
not.   As it is, a  complaint was  rightly  
made   that some of the    figures   that    
are    put before us are wrong, and they are 
so. Therefore, Sir, this is my one sugges-
tion which I commend for the consi-
deration of the House and the Com-
missioner for Scheduled Castes    and 
Scheduled  Tribes   that  it  should    be 
made part of the community    block 
programme, where the meetings take 
place every month, that they  should see 
whether this suggestion is incorporated or 
not. 

Then, Sir, I would like to give another 
suggestion. I wanted to say many things 
but 1 am omitting many because of the 
shortage of time. At page 80 of the report 
there is a suggestion that to Scheduled 
Caste hostels boys from Caste Hindus 
should be encouraged to go by giving 
them stipends. This is a very good 
suggestion. We should not have segrega-
tion. But I would like to suggest one thing 
in this connection, that in respect of all 
the non-Scheduled Casio hostels which 
are receiving some aid from the 
Government it must be made obligatory 
on them that they should 

have at least one Harijan boy in such 
hostels. This we can certainly insist on 
and this we should certainly do because 
there should be free mixing of students at 
their tender age and so it should be made 
obligatory on the Caste Hindu hostels to 
admit Harijan boys there because these 
hostels are the citadels of conservatism 
and unless and until we try to get at the 
root of the evil we will not be 
progressing. 

Then, Sir, I would refer to page 87 of 
the report where Debt Conciliation 
Boards and panchayats are mentioned. In 
this connection I have got some personal 
observations to make. So far as these 
Debt Conciliation Boards are concerned 
they are not doing much useful work, if I 
may be permitted to say so. Sir, in these 
Boards only those persons who bask in 
the sunshine of the "Meharbani" of 
Ministers are generally appointed. Since 
these Conciliation Boards are not 
working properly it is most important that 
we watch the working of these Concilia-
tion Boards. I do not want to name any 
State, but there are States where the Act 
is there, the Conciliation Boards should 
be there but the Boards have not been 
constituted in the majority of the areas of 
the State and therefore this is one thing 
which I wanted to bring to the notice of 
this House. 

Another thing is about the panchayats. 
Panchayat is a very good thing but in 
certain areas of which I have got personal 
knowledge, these panchayats are working 
to the detriment of Scheduled Caste and 
Scheduled Tribe people. Especially in the 
tribal area the people are under the 
clutches of money-lenders and money-
lenders have somehow manoeuvred to 
become sarpanchas. Formerly, when they 
had to realise some debt from the 
Scheduled Tribe people they used to go to 
the court and now because they are in the 
panchayats these people realise their debt 
from the Scheduled Tribe people without 
having to go to court. This thing which is 
very good on paper is not working rightly 
in practice and this again I commend 
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[Shri Vijay Singh.] for the consideration of 
the Commissioner for Scheduled Castes and 
Scheduled Tribes. 

Then, Sir, I like to refer to the housing 
facilities. It is very good that we should have 
houses constructed for the Scheduled Caste 
and Scheduled Tribe people. But, Sir, I may 
say that there are certain places where the 
houses that have been constructed for the 
Scheduled Caste and the Scheduled Tribe 
people are still lying vacant. The 
Commissioner for Scheduled Castes and 
Scheduled Tribes has undertaken long 
journeys. I request that he should come with 
me in a motor-car and within eight hours of 
starting we will go to a place where I will 
show 200 houses still lying vacant. He need 
not even get down from the car because the 
place is only 15 yards from the spot where the 
motor-car    may have to stop. 

SHRI D. A. MIRZA: They are not 
prevented from occupying them. 

SHRI VIJAY SINGH: You say that so much 
money has been spent on them but they are 
lying unoccupied. 

(Interruption) 

I think he is unnecessarily taking my time 
Sir. I am not cross with him on this point. I 
simply mean to say that the schemes that are 
implemented are not being utilised for them. 

SHRI D. A. MIRZA: They don't want to 
take advantage of the facilities that are given 
to them. They do not want to leave their 
garrets and huts and shift to the houses that 
are constructed for them. So how is the 
Government responsible for it? 

SHRI VIJAY SINGH: I shall let it go. The 
position is that the houses have been 
constructed which are not fit for human 
habitation. They have been constructed near 
the locality where they are not being used. I 
hope the Commissioner for Scheduled Castes 
and Scheduled Tribes, when next he goes on 
tour, will see these houses. What I feel about 
his tour also is that 

his tours are mostly conducted by the State 
authorities and they show him only those 
things which they think will evoke fine 
remarks by him and whatever weak points 
there are, the State authorities do not show 
him. Therefore, Sir, next time he goes on tour 
he should also see this thing. 

(Time bell rings.) 

Just two minutes more,   Sir. 
I wholeheartedly commend the suggestion 

that has been made on page IOO yarding the 
setting up of autonomous boards. The 
example of Saurashtra is worthy of 
consideration and we must all emulate that 
example. I think the Saurashtra Board will 
still function in spite of the fact that it has now 
been merged in greater Bombay. 

Now, there are other things that I wanted to 
say, but I will now conclude since you have 
rung the bell. I would only appeal to the 
Members of this House that this is a very 
important problem and mere discussion in 
Parliament or mere passing of Acts is not 
going to remove this evil. All of us who speak 
here will have to work tirelessly to implement 
the scheme that we have got and here I would 
like to place before the House what Lenin said 
when he assumed power in Russia: 

"If we had expected that life in rural 
districts would be transformed by drafting 
hundreds of laws we should have been 
absolute idiots but if we had not indicated in 
laws the road that must be followed, we 
should have been traitors to Socialism. 
These laws could not be carried into effect 
fully and immediately played an important 
part as propaganda. While formerly we 
carried on our propaganda by means of 
general truth, we have now to carry on 
propaganda by means of work. Laws are 
instructions which call for practical man 
action." 

There are all such things for prati-cal man 
action and this is a    truth 



 

which the Government of India, Mem-
bers of Parliament and those who are 
interested in this work should bear in 
mind.   Thank you. 

SHRI P. D. HIMATSINGKA:   Sir, I 
was waiting for my hon. friend, Mr. 
Leuva, to come in. He felt aggrieved at 
my not having agreed with some remarks 
of his. The remark to which objected—or 
rather with which I disagreed—was that 
one Harijan as District official can do 
more work in the field of removal of 
untouchability than a band of IOO honest 
workers. That certainly is not a correct 
proposition; if there are honest workers 
they can do wonders and it is want of 
honest workers that is standing in the way 
of more progress being made. 

And now that I have stood up I would 
say that the Government gives sufficient 
grants to non-official agencies which are 
really doing work amongst the Scheduled 
Castes and the Scheduled Tribes. There is 
one such institution in Bihar—Santal 
Paharia Sewa Mandal—which is doing 
very well and because they do not get 
more workers, they are not having more 
money which is being offered to them by 
Government. Therefore, if there are 
honest workers, a lot of more work can 
be done. That is why I did not agree with 
what my friend, Mr. Leuva, said and 
perhaps he has misunderstood me. 

SHRI B. N. DATAE: Mr. Deputy 
Chairman, Sir, in the course of the two-
day debate that we had on this report for 
the year 1955, as many as 23 hon. 
Members have taken part and have 
criticised us as strongly and in some 
cases as vehemently as possible, though I 
am happy to note that a very large 
number have been appreciative of what 
we have done in this respect. 

Now, the first point that I would like to 
point out in this connection is about the 
nature of that the dabate as also the limit 
of this particular debate. Under article 
338 of the Constitution: 

"It shall be the duty of the Special 
officer to investigate all matters 

relating to the safeguards provided for 
the Scheduled Castes and Scheduled 
Tribes under this constitution and 
report tr the President upon the 
working of those safeguards at such 
intervals as the President may direct, 
and the President shall cause all such 
reports to be laid before each House of 
Parliament." 

A number of hon. Members    were under a 
supposition,    which unfortunately  is not 
correct,  that we     are here a Unitary 
Government and that the State 
Governments are bound to carry  out 
whatever  we  direct them to do.   That is 
not the position under the Federation at all.    
So far as the interests of the Scheduled 
Castes and Scheduled Tribes are 
concerned, that is  entirely  a  State  subject  
and  this must  be  understood     very     
clearly. Therefore, Sir, I was wondering 
how Member   after   Member   was      
rising and criticising, if not often 
condemning, the Home Minister for what 
can be called the omissions,—I would not 
use  the word  'sins'—for  the acts af 
omissions  of  the  State  Governments. 
Now,  this  is  a  subject in which we come  
into  the  picture  only  for  the purpose of 
making certain grants in respect    of  both    
Scheduled    Castes and Scheduled Tribes.    
Under article 338 of the Constitution, we 
have to appoint  an  officer  and     the     
officer has to make a report to the Presi-
dent.    After    the report    has    been 
received, it has got to be sent to the various 
State Governments and it is up to them—
and let this be understood very clearly—to 
carry out the recommendations  made  
therein  or  to  look to  the  various  
grievances  that have been pointed out by 
the Commisisoner for Scheduled Castes 
and    Scheduled Tribes.   This is the 
position. Now, my friend Mr. Kunzru    
said    that    thi* should be  done  as  
firmly      and    as strongly as possible.   
We have already been taking up this matter 
with    the State  Governments in  a     
persuasive manner and of course, in a firm 
manner   wherever   it   is   necessary.   As   
I have stated, most of these complaints 
relate to what the State Governments 

have done or have not done but    all 
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[Shri F. D. Himatsingka.J the same I 
may point out to this hon. House  that    
the  situation    has  been improving year 
by year. 

Another point was raised by Dr. 
Kunzru as to why discrimination, 
according to him, was being made 
between Assam on the one hand and 
other States on the other. May I point out 
to him that we have article 275 in the 
Constitution which deals with grants 
from the Union to certain States? 

SHRI H. N. KUNZRU: The hon. 
Minister is mistaken. I did not say that 
any discrimination was being made in 
favour of Assam. I wanted to know why 
the other States were not spending 
comparable sums on the development of 
communications. 

SHRI B. N. DATAR: That is because so 
far as the State of Assam is concerned, he 
principally referred to the question of 
want of communications and incidentally 
he referred to others also, but so far as the 
other States are concerned, the conditions 
are not so bad there; they are not so 
neglected as they are in Assam. And we 
find that in the case of Assam there has 
been the largest concentration naturally of 
the Scheduled Tribes and there is also the 
largest concentration of grievances. That 
is the reason why more amounts are being 
spent in Assam so far as these elementary 
requirements are concerned than in other 
States. Again it will also be noted that it 
is a question for the State Governments 
and diey have to take all the 
circumstances into account, all the 
requirements under the various heads into 
account and then they have to formulate 
their budget. Therefore, it has to be 
understood that the Government of India 
cannot be held responsible at all in this 
matter. 

Then, Sir, an initial complaint was 
made by a number of hon. Members that 
this is a belated debate. So far as the 
debate is concerned, it may be belated but 
for this we are not responsible at all. We 
received the report 

as I have pointed out, early in 1956. Then 
we placed the copy on the Table of the 
House. Hon. Members also understand 
that along with the copy we have also to 
present a memorandum dealing with the 
recommendations and the complaints of 
the Commissioner one by one and also 
point out what action has been taken by 
the Central Government or what action 
has been taken by the various State 
Governments. Therefore, we have to be in 
correspondence for months together with 
the State Governments and tliat is the 
reason why we presented these materials 
before both Houses in September 1956. 
Thereafter, naturally there was urgent 
parliamentary work both in this House 
and in the other and if the report could not 
be debated upon earlier—and in my 
opinion there were strong reasons also 
because we tried to see if this could be 
taken up but a number of important things 
intervened and therefore it could not be 
taken up earlier—we could not help it, but 
I would point out that so far as this delay 
is concerned, it is not the Government of 
India that is responsible but it was due to 
the pressure of work in both Houses of 
Parliament. 

Then, Sir, I was happy to find that a 
number of hon. Members had words of 
appreciation to say of the great work that 
the Commissioner has done. I am going 
to request him to curtail the bulk of the 
report so that he can present before 
Parliament a manual dealing with more or 
less permanent items of this work. He 
should try to give us a concise report 
dealing with the assessment of the 
situation by him and also give us a 
summary of his recommendations. In that 
case, it would be possible for hon. 
Members to go through the report and 
make a number of suggestions because, 
after all, though this report is a very 
important one   .... 

SHRI R. U. AGNIBHOJ: I would 
request that the report should not be so 
concise that all the material fact3 are 
omitted. 
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SHRI B. N. DATAR: If the hon. Member 
had followed what I stated— "assessment of 
the situation and the recommendations"—then 
naturally, the whole thing would be clear. 

SHRI H. N. KUNZRU: How can the 
commissioner for Scheduled Castes and 
Scheduled Tribes assess the situation when he 
does not receive reports from the States? 

SHRI B. N. DATAR: That is exactly the 
matter which I am going to discuss 
immediately. If we have a shorter report, it 
would be easier for hon. Members to go 
through the whole report and appreciate 
correctly the Commissioner's assessment of 
the situation as also his recommendations. I 
am quite confident that from the next year, we 
shall have a report of this type and this would 
be less bulky and more useful to all the hon. 
Members  of both  Houses  of Parliament. 

SHRI V. K. DHAGE (Bombay): More 
economical also. 

SHRI B. N. DATAR: It may be economical 
also under the present circumstances. 

Dr. Kunzru has raised a right question and 
Shrimati Savitry Devi Nigam was furious with 
us because, on a number of occasions, we had 
to say what we could not but say, i.e., opin-
ions have not been received. If they are not 
received, what can we do? This is a matter 
which we have taken up with the State 
Governments and as I have stated, there has 
been a considerable improvement. So far as 
the work of State Governments is concerned, I 
promised last time during a similar discussion 
that a better purpose would be served by 
having a debate on the Commissioner's report 
as regards the particular State in the Local 
legislature. That is what I did and we did 
circulate a note to the various State 
Governments suggesting that a discussion in 
the local legislature would be more profitable 
because, thereby, the Government, would be 
in a position to answer points more effectively 
than what we can do by depending   solely   
on   the   materials 

which the State Government has given us. 
Sometimes, hon. Members raise various 
points to which it is not possible for us to 
reply because they are local questions. Now, 
some States have agreed to have such a 
discussion in their legislatures. But there are 
also several other States which, possibly on 
account of the fact that they are pressed for 
work, are not in favour of such a debate at all. 
I still repeat by opinion in this respect that, if 
the conditions have to be improved on the 
lines which have been rightly pointed out by a 
number of hon. Members, then the best course 
would be to have such a discussion in the 
local legislatures and thereby, the local 
Governments would be in a position to appre-
ciate the gravity of the problem better than 
what they can do on our reports going there. 
All the same, I am going to request the State 
Governments, who are still unwilling to take 
up this question, to have a debate in their own 
respective legislatures and give us their report. 

SHRI AKBAR ALI KHAN: Are there any 
State Governments which do not favour this 
discussion to take place in their legislatures? 

SHRI B. N. DATAR: There are some States 
and it is not necessary at this stage to mention 
them. We are trying to see if they can agree to 
our persuasion in this respect. 

I would also point out that, in view of the 
fact that a number of hon. Members have 
made very valuable and substantial 
suggestions, I would send to the various State 
Governments an analysis or a summary of the 
proceedings of this hon. House, so that all that 
has been stated, all the criticisms that have 
been levelled not only against us but also 
against the State Governments, will be fully 
looked into by the State Governments and 
duly attended to. 

Now, all that I can say in this respect is that 
we are trying our best to cope with this 
situation. But, as I stated, our powers are 
limited. We have not  got any  executive 
powers 



 

[Shri B. N. Datar.] nor any executive 
machinery to carry out the work in respect 
of the large grants that we are making.    I 
might also point out to you, Sir, in this con-
nection, that, we have been     acting more 
liberally than under the    First Plan.    We 
are giving to the    State Governments  
certain  monies  completely and on some 
occasions, on a 50:50 basis.   We have 
evolved a new scheme according to which 
the whole cost is borne by the Centre.   It is 
called the Centrally Sponsored Scheme.    
In respect  of  other    schemes,    the    
State Governments have to share their res-
ponsibility with us, as I have said, on a 
50:50 basis.      Therefore,    we    are 
extremely    anxious    that    the    large 
amounts  that  are  being  granted  are 
spent.   About Rs. 39 crores under the First    
Five  Year    Plan    have    been already 
spent and under the   Second Five Year 
Plan, I may point out, we are going to 
spend about Rs. 91 crores. And the House 
is entitled to    know how  those  large  
amounts are  spent. They go directly to the 
persons who are  concerned.    In this     
connection, my   friend,   Shri   Agnibhoj,   
made    a certain criticism which, I am 
afraid, was not fair at all—that we go on 
making such statements that all the non-
Tribals, all the non-Harijans, all the non-
Scheduled Castes    or    non-Scheduled 
Tribes of India are    dishonest or that even 
5 per cent, of the amount that we are 
spending does not go to the benefit of the 
persons concerned.    I am afraid that both 
these statements are entirely wrong and the 
interests of the Harijans and the Tribals will 
not be served, in fact, they will be harmed, 
if we go on making such statements in a 
language which is intemperate.   Let us 
understand, as others can understand, that, 
so far as the Tribals and the Harijans are 
concerned, there could not have been a 
greater  benefactor,   a   more  effective 
benefactor, than Mahatma Gandhi and 
Thakkar Bapa. 

SHRI R. U. AGNIBHOJ: I accept that, 
but I am hundred per cent, satisfied that 
the work of the Home Ministry   .    .    
.(Interruptions). 

SHRI B. N. DATAR: The hon. Member 
may be even 200 per cent,    dissatisfied, 
but that is not the point I am objecting to.   
The grievance is that he should not 
attribute dishonesty to thousands of 
workers.   I might point out here, Sir, that I 
have gone round the country and it must be 
said to the credit of the members of the 
Harijans Sevak Sangh or the Adimjati 
Sevak Sangh   that   there   are   hundreds     
of workers who are not actually Harijans, 
who are not Tribals, but who are carrying 
on their work in a spirit of dedication and 
earnestness which    is really wonderful 
under the circumstances.    Even my friend, 
Shri Leuva, was not fair in regard to, these 
non-Harijans.   He made light of the prin-
ciples on which Gandhiji established the 
Harijan Sevak Sangh.   He desired that the 
non-Harijans should     serve the Harijans 
in a spirit of punishment for  themselves  
for  what  the  Hindu society had done.    
Under these    circumstances,   Sir,  no  
useful     purpose will be served merely by 
condemning either the Home    Ministry    
or    the Hindu society.    After all, these    
are facts    of    history    and   you    cannot 
immediately unsettle what has    been done.   
I sympathise with him because after all he 
belongs to a community to which injustice 
has been done by us for years together, and 
he is also entitled to be impatient to a 
certain extent.   But I would request him 
not to have his mind obsessed either   by a 
sense of   bitter or   by a   sense of 
unfriendly attitude in regard to   this 
question.   (Interruption). In that case his 
statement is entirely wrong when he says 
that others are dishonest. None is dishonest 
at all.    Sir, is it proper for us to blame the 
whole community and to call in question in 
particular the honesty of so many people? 
Sir, I would not like to deal with this parti-
cular question any more.   But I desire that 
all    our criticism should be    as restrained 
as possible. 

As I have stated here, in the course of 
the debate we have seen two extremes of 
criticism. Dr. Seeta Permanand suggested 
that there is a research institute to    
which she had 
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taken obstruction, which creates 
discrimination. There is no discrimination 
at all. And, therefore, we the members of 
the Hindu society ought to be extremely 
tolerant, though unfortunately on account 
of certain circumstances their heart has 
been very seriously affected. Therefore, I 
do desire that all of us— the so-called 
Caste Hindus, as also the Harijans and the 
Tribals together— have to work for 
removing the stigma and bringing about 
an improvement in the unfortunate social 
conditions of these people. 

Then, Sir, the next point tbat I would 
like to deal with is this. A number of 
suggestions have been made by hon. 
Members, and I may in this connection 
point out an unfortunate inaccuracy that 
has remained in the report of the Com-
missioner. That inaccuracy naturally 
furnished an opportunity to a number of 
hon. Members to comment very strongly, 
and in some cases bitterly also, against 
the State Governments. In paragraph 2 on 
page 212, the Commissioner has stated as 
follows: 

"The State Governments (excepting a 
few) have not still undertaken in 
welfare schemes of backward classes 
under any definite planned programme. 
Even, while submitting schemes for the 
Second Five Year Plan, they have 
attached importance only to the amount 
of expenditure that may be earmarked 
for the schemes without giving full 
details as regards the ultimate targets   .   
.   . 

May I, Sir, point out that this is not 
entirely an accurate statement because I 
find that a number of hon. Members 
based their criticism on what the 
Commisisoner has stated here? Now 
actually, Sir, when the Second Five Year 
Plan was under preparation in the year 
1955, the Planning Commission had 
called the representatives of the State 
Governments, and I would like to point 
out to this House, Sir, what was done 
then. In this connection, it is pointed out 
that in July 1955 a conference was 

convened by the Planning Commission of 
the representatives of the State 
Governments, and the Central Ministries 
participated in this conference. The 
priorities to be given to the various 
programmes for backward classes—the 
term 'backward classes' was used in a 
general sense inclusive of Scheduled 
Castes, the Scheduled Tribes and other 
backward classes— were fully discussed 
and as a result of that programmes giving 
full details of the physical targets to be 
achieved were received and they were 
finalised in September 1955 in con-
sultation with the Commissioner for 
Scheduled Castes and Scheduled Tribes. 
It is not correct to say that the State 
Governments laid greater emphasis on 
financial targets on physical targets. 
Therefore, you will find that in this 
particular matter also there was a consi-
deration, and there was planning also to 
the extent that it could be done, and that 
was done in consultation with the 
Planning Commission. There might have 
been certain difficulties with the State 
Governments also. It is also likely that 
they have to give greater attention to 
other subjects with which they are 
dealing, but all the same we are anxious 
that the State Governments should give 
greater attention to the interests of the 
Scheduled Castes and the Scheduled 
Tribes. And therefore I would like to 
point out to this House that though it is 
possible to criticise the State Government   
.   .   . 

DR. W. S. BARLINGAY: Sir, we 
understood that this was only a printing 
mistake. What I ask is this. Do you want 
to point it out to this House or to the hon. 
Commissioner? 

SHRI B. N. DATAR: I want to point out 
to the hon. Commissioner as also to the 
hon. Members of this House, because 
they based their criticism on this 
particular matter which was slightly 
inaccurate. Therefore, Sir, let us be very 
clear about it. There might be certain 
difficulties. But I am confident that so far 
as the State Governments are concerned, 
they would take up this matter as early as 
posi- 



 

[Shri B. N. Datar.] sible, and it is 
necessary that they have to be more 
expeditious; they have to give us full 
information, and the better course would 
be for them to have a debate and to place 
before the State Legislatures what they 
have done or what they could not, for 
valid reasons, do, so far as the Commis-
sioner's report is concerned. Then only, 
Sir, would the Commissioner's report be 
really effective, because immediately the 
State Governments can go into various 
matters and they can satisfy the hon. 
Members of the local Legislatures or they 
can point out why certain things could not 
be done. (Interruption). This is not the 
only report. Reports are to come every 
year. 

SHRI R. U. AGNIBHOJ: The 1058 
report is due. 

SHRI B. N. DATAR: Now, Sir, I would 
deal with certain other aspects raised in 
the course of the debate. Naturally, to a 
certain extent, the Commissioner also 
dealt with the overall position, not only 
under the First Five Year Plan, but also 
under the Second Five Year Plan, and if I 
give certain figures as also point out cer-
tain decisions by the Government of India 
and the State Governments, I am quite 
confident, Sir, that the edge of the 
criticism that my hon. friends have made 
here and there will have been 
considerably blunted. So far as the First 
Five Year Plan is concerned, Sir, only Rs. 
39 crores were spent. Then, Sir, a 
criticism was offered by certain hon. 
Members that a large amount was being 
spent on the Scheduled Tribes than upon 
the Scheduled Castes, though the latter 
were numerically greater. Now, so far as 
this question is concerned, we have, as I 
pointed out, a provision under article 275 
according to which Scheduled Tribes 
have to be given a statutory grant. And 
secondly, Sir, so far as the conditions of 
the Scheduled Castes and tht Scheduled 
Tribes are concerned, in some respects 
the conditions of the Scheduled Tribes 
are worse or more miserable than the 
conditions of the Scheduled Castes.    
There were social 

disabilities so far as the former un-
touchables were concerned. But so far as 
the Scheduled Tribes were concerned, 
they were completely isolated from any 
communion with the Indian society. They 
lived in jungles; they lived far away from 
what you can call civilisation, and it was 
only for the first time, Sir, that a very 
organised attempt was made to give them 
the benefits of a good self-Government 
under the Indian Constitution and also to 
give them such rights to which they were 
entitled as Indian citizens. It is, therefore, 
Sir, that the framers of the Indian 
Constitution laid a statutory obligation on 
the Central Government of making certain 
grants. All the same, Sir, I would point out 
that very large amounts are being given 
for the Scheduled Castes as well. And if 
these figures are noted, it will be seen that 
Rs. 39 crores had been spent during the 
First Five Year Plan period—Rs. 24 
crores for the Scheduled Tribes and the 
other amount of Rs. 10 crores odd for the 
Scheduled Castes. Under the Second Five 
Year Plan, what we propose to do I should 
like to point out as briefly as possible. 
Instead of the Rs. 39 crores which were 
actually spent in the First Five Year Plan, 
we propose to spend in all Rs. 91 crores 
for the Scheduled Castes, Scheduled 
Tribes and certain other backward classes 
to which I am going to make reference 
very shortly. Mr. Wadia rightly said that 
they were not Ex-criminal Tribes but De-
notified Tribes. It is a very good 
expression, what are called Vimukta Jatis. 
After all, certain amounts have to be spent 
on them. So far as this amount of Rs. 91 
crores is concerned, there are certain 
amounts which the States are going to 
bear exclusively. Rs. 32 crores are going 
to be spent by the Centre for schemes 
which are known as Centrally-Sponsored 
Schemes. In the case of Centrally 
Sponsored Schemes, the whole cost is 
borne by the Centre but the agency will be 
the State Governments, and to the extent 
the State Governments can have non-
official cooperation, it is open to them 
wherever they think so. In respect of the 
other 

I717 Report of Commissioner [ RAJYA SABHA]     ond Scheduled Tribes 1718 
for Scheduled Castes for the year 1955 



1719 Report of Commissioner [ 26 AUGUST 1957 ]     and Scheduled Tribes 1720 

ior Scheduled Castes for the year 1955 
schemes, viz. the State schemes, there grants 
are made on the basis of 50:50. If all these are 
taken into account, you will find that during 
the Second Five Year Plan of which the first 
year is in progress, Rs. 60 crores will have 
been granted by the Centre and Rs. 31 crores 
by the State together. 

Now, oftentimes the complaint is made that 
more amount was being spent on education 
but nothing or very little was spent on other 
subjects like agriculture. So far as this ques-
tion is concerned, let it be clearly understood 
that we have classified the various heads 
under which amounts are going to be spent, 
and they would show to you that these 
headings are in respect of other subjects as 
well. I should like to point out very briefly 
that out of this amount, Rs. 23.76 crores are 
going to be spent cjn education of the 
Scheduled Cashes and Scheduled Tribes. This 
amount would be broken up as between the 
Scheduled Castes and Scheduled Tribes. Rs. 
4." 03 crores would be for agriculture. So far 
as agriculture is concerned, the Scheduled 
Tribes,     Scheduled 

• Castes are entitled to the ordinary benefits 
which the Governments are giving to all 
persons including the Scheduled Castes and 
Scheduled Tribes. In this discussion, the 
impression seems to be that this is tljie only 
amount that is being speint on the Scheduled 
Castes and Scheduled Tribes. Now, these 
Scheduled Castes and Tribes are also entitled 
to the other benefits as members of backward 
communities as members of communities in 
economically backward conditions. In addi-
tion to the normal benefits which they get, this 
is what they are being given specially, because 
in the case of the Scheduled Castes and 
Scheduled Tribes, a very large number of 
them are landless. Some of these Tribes are 
following the    harmful    profession of 
■ ■shifting- cultivation, and it is very-desirable 

that they should take to agricultural methods, 
so that they can 

. earn more without any difficulty. 
Then, so far as cottage industries are 

concerned, Rs. 5.50 crores    have 
45 RSD—9. 

been set apart specially, in addition to what is 
being done ordinarily. Then, Rs. 8.24 crores 
for housing. This is further broken up into 
grants for Scheduled Castes and Scheduled 
Tribes. The Government of India have given 
very clear details and they are anxious that the 
State Governments also should come forward 
to give them land or sites. The amounts that 
the Government of India are giving to them 
would be utilised as subsidy for the purchase 
of such other things to which they are entitled. 
Thus, you will see that Rs. 8-24 crores is 
being allotted for housing. 

Then, Rs. 8-05 crores for medical and 
public health work. For cooperation also, Rs. 
25 lakhs are being given. I would come to Rs. 
6-42 crores allotted for intensive development 
blocks. One hon. Member suggested that 
something should be done for the Scheduled 
Castes and Tribes by having what is known as 
intensive development blocks. The 
Government of India have taken a decision in 
this respect and now, it has been decided that 
just as general community projects are there, 
speeial development blocks should be started 
in the tribal areas and that the kind of work to 
be done there, beyond the concessions that are 
to be given, or The improvements that are 
going to be effected, should be oi such a 
nature that these tribal people derive the 
greatest benefit therefrom. Now, I would point 
out in this connection that in all during the 
Second Plan 43 intensive development blocks 
are going to be started in various States where 
we have got concentration of tribal population, 
and each block would cost Rs. 27 lakhs, and 
out of this Rs. 15 lakhs would be borne by the 
Home Ministry and Rs. 12 lakhs by the 
Ministry of Community Development. As the 
House is aware, the idea is that by the end of 
the Second Five Year Plan the whole of India 
would be covered by National Extension 
Service Blocks. These schemes may or may 
not be completely useful so far as the tribal 
areas are concerned, and therefore in consulta-
tion with that Administration, we came to the 
conclusion that there ought to 
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be,  as I have said, special intensive 
development blocks, and in these cases the 
development would be on the lines that 
would be more favourable to the tribes.   It 
would be economic development, cultural 
development, it   would be educational 
development    and    it would    be  also    
recreational to    the extent    that it is    
necessary, and    it would include    all other    
schemes as well.   These    43    blocks    
have   been divided among the States which 
have large   tribal  populations.    In   
addition to this, may I also point out to the 
House that we are having five technical 
training institutions for the benefit of these 
classes, and each would cost Rs. 15 lakhs?   
They would be in respect of mechanical 
and civil engineering, weaving and other 
subjects.    One has already been started at 
Imphal in Manipur State.    The object is    
that these people who have not been accus-
tomed either to such training or occupations 
which are    of    a    profitable nature, 
should be given training.   One hon. 
Member wanted to know what is being 
done in respect of training. This is what is 
being undertaken.    So far as    housing    is    
concerned,    I    have already explained 
what we are doing in this respect. 

Then, so far as cottage industries are 
concerned, both in respect of the Sche-
duled Castes and Scheduled Tribes, you 
will kindly understand that we are going 
to spend under the Second Five Year Plan 
Rs. 5 "50 crores and the object is that 
11,000" pesons should be trained. An hon. 
Member wanted to know how many 
persons are being trained. Some of these 
persons require training, and after this 
training, naturally they can follow certain 
avocations with credit to themselves an 
opening for their livelihood. 825 cottage 
industries boards are to be located in 
various places. 42 training centres and 87 
industrial and technical training centres 
are going to be started at various places. 
In respect of agriculture also, in addition 
to what is being done, 4 03 crores df 
rupees are going to be spent exclusively 
for Harijans and tribals because there are 
certain special difficulties    and it is our 

desire to remove all these so far as the 
giving of loans is concerned. One hon. 
Member made a reference to this. So far as 
this    question is     concerned, naturally it 
is for the State Governments to give grants 
or loans wherever it is possible for them. 
Secondly, in addition to  giving loans for 
agriculture, they have also to give sites for 
certain  housing  colonies.   In this respect a 
very natural suggestion was made that there 
ought to be no segregation at all. 
Government are aware that there ought not 
to be  any segregation because segregation 
is likely to lead to the intensification of a 
feeling of separatism.      For    that    
purpose, even now it has been actually in 
practice,   that   there  would  be  no  hostel 
only for Scheduled Castes and Scheduled 
Tribes.     The   idea is, that we have started 
with at least 10 per cent. of the    persons    
belonging    to other backward classes,  and 
neither Scheduled Tribes nor    Scheduled    
Castes ought to be included therein and I 
was very  happy   to   find   that   in   certain 
cases—I had to one hostel in the district of 
my friend Shri Deokinandan Narayan, 
Jalgoan there I found that in a hostel for the 
Scheduled Castes and Scheduled Tribes, 
there were boys ol other so-called higher 
castes as well. Now, it brings in so much of 
competition and thereby the boys and girls 
become far better and more promising and 
therefore this principle will have    to be    
followed    to a    larger extent.   But there 
are certain difficulties also.   If, for 
example, only ordinary hostels    are to be    
established, then naturally,    the difficulty 
would be that the intake of boys and girls 
from    Scheduled    Castes    or   Tribes 
would not be as large as it is necessary.   
Therefore,    in     certain    areas where 
there has been a concentration of either 
Scheduled Castes or Tribes, even there, we 
establish a hostel now with a condition that 
a certain minimum percentage of boys who 
do not belong either to the Scheduled Tribes 
or   Scheduled Castes   will be   taken there 
so that a sense of cosmopolitanism will 
arise among those boys. 

In   respect     of     forest   labourer* 
society, my friend Dr. Xunaru wanted 



2^ Report af Commissioner [ 26 AUGUST 1987]    and Scheduled Tribes 1724 
for Scheduled Castes Ior the year 1955 

to  know  the figures.      This  experiment 
was taken in hand by the Bombay 
Government and    I might point out that   in 
the tribal   areas   it has proved  exteremely 
successful.   I had the occasion of visiting 
some of them in Khandesh and in Thana,    
another district of Deccan, and I found that 
the economic  condition  of the tribal people 
has improved extremely well. Even  in  a  
village  where  ordinarily there are houses not 
very strong in character, ricketty in character, 
there very pucca buildings have risen and it 
was a pleasure or privilege to me to see    that 
our    tribal    people are earning money, they 
are making profits because the forest    
contracts are to   be   given    only    to these 
people. I might point   out that the Govern-
ment of Bombay have established as many as 
179    centres    and contracts worth Rs. 37 
lakhs have been given to    these    societies.    
It    has    vastly improved the conditions of 
the tribal people    in   these   areas.     In    
other States  also—the  question   that     Dr. 
Kunzru put to me was about other States    
like   former    Hyderabad    or Andhra and 
others—79 societies have -   been    
established    under    the    First Five Year 
Plan.   In all, thus, it will be seen that in the 
whole   of India, we   have    258   societies.     
It is our desire that the Bombay scheme 
wliich has    proved    successful,    should    
be implemented in other States as well and 
therefore the Bombay scheme has been sent 
to all State   Governments, wherever    there    
are    tribal    areas, wherever there are forest 
areas, and under the Second Five Year Plan at 
least   62    such   societies    would    be 
established in areas other than Bombay. 

Thus you will find that whatever 
possible is being done and I might also 
mention in this connection that the 
Government of India, as also the State 
Governments, are using the non-offlcial 
agencies to the extent it is possible. So far 
as we are concerned, we have recognised 
for grant certain institutions of an all-
India character. So far as the State Gov-
ernments are concerned, they are making 
grants to institutions or asso- 

ciations of a non-official character and 
certain schemes are being got executed 
through them. Under the First Five Year 
Plan the State Governments had made 
grants for th* implementation of certain 
projects in the interests of the Scheduled 
Castes and Tribes to the extent of Rs. 98 
lakhs and the Central Government made 
grants of about Rs. 22 lakhs. Under the 
new scheme we propose to give more. Rs. 
208'23 would be the total amount of grant 
for schemes to be executed by the non-
official agencies and I am quite confident 
that they would work and they would 
bring about greater credit so far as non-
official work is concerned. It is not that 
the non-official bodies are not associated. 
We are anxious that, to the extent it is 
possible, non-official agencies should 
come forward and should carry on their 
work. 

SHRI N. R. MALKANI: HOW much 
was spent out of Rs. 39 crores through 
the non-official agencies? How much 
will be spent in the future? 

SHRI B. N. DATAR: That is what I 
pointed out just now. During the Second 
Plan    .   . 

SHRI N. R. MALKANI: In the First 
Plan I want. 

SHRI B. N. DATAR: Rs. 98 lakhs were 
spent over certain projects through non-
official agencies and Rs. 22 lakhs were 
given by the Centre. After all we have to 
use our discretion and find out how they 
work. There are certain difficulties also. 

DR. W. S. BARLINGAY: Are they 
lakhs or crores? 

SHRI B. N. DATAR: How can they be 
crores? I would not like to deal with the 
difficulties that we often encounter and 
therefore I would only point out that non-
official agencies are used wherever they 
are found suitable, where the work is 
carried on very well. After all there are 
certain difficulties with the non-officials 
as well. 



 

SHRI N. R. MALKANI: Are you quite sure 
that official agencies work very well? 

SHRI B. N. DATAE: Without any hesitation 
I would point out that the official organisations 
are working well because, I would point out, 
you are there to criticise us and to take us to 
task. So far as the non-official agencies are 
concerned, sometimes it becomes a matter of 
great difficulty and I know of certain cases and 
I would not like to mention all of them because 
I don't want to discourage non-official work 
but there are certain difficulties. All the same 
we do want to spend more through the non-
official agencies but to the ■ extent that it 
would be proper for us so far as these agencies 
are concerned. 

DR. SHRIMATI SEETA PARMANAND:   
How much of it lapsed? 

J SHRI B. N, DATAR: , So far as lapse or 
surrender is concerned, it is true that there was 
some surrender within a year or two. We start-
ed this scheme late in 1952 and then there 
were certain other difficulties. So, a few lakhs 
were surrendered within the first one or two 
years. But the situation has vastly improved, I 
am to point out to the hon. Member. That is on 
account of the fact that the State Governments 
have now a very good machinery a machinery 
that worked speedily and effectively. 
Therefore, the amount of surrender or lapse is 
gradually coming down. Secondly, we are tel-
ling them that there would be no delay so far 
as sanctioning of the scheme is concerned 
provided they give us schemes not for one 
year but for the two years together so that all 
these technical difficulties would  go  away.    
Even  when,     may 

• I point out, there were such surrenders, the fact 
that they were not spent  or they  could not  
spend     the 

- whole amount within a particular year was 
taken into account in making a grant for them 
during the next year. 

Lastly, i would point out that we have started, what 
are known as, Ashram Schools and these are 93 and 
the total amount for that under the Second Plan 
would be Rs. 1-1 crore., Now they answer very 
effectively the requirements of the tribal areas in 
particular. In their midst not only a school is 
established, but a hostel is established and there are 
other accompaniments also such as cattle are there, 
land is there for agriculture, certain cottage 
industries can be taught to them. Thus you will find 
that fhis Ashram School which was first started in 
Orissa had great potentialities. Therefore, we have 
now decided to spread 6 P.M. them. In Bombay a 
number of them have already been started. I 
remember one which was started in the midst of the 
Satpura hills because people could go there and 
carry on their work. Thus it will be seen that eviry 
attempt is being made with the co-operation of the 
State Governments to the extent that it has been 
forthcoming and a number of things have been 
done. It wou1 be entirely wrong to merely stt that 
nothing, has been done or to ^\ state that very little 
has.been done that the Home Ministry has been 
remiss or that the Home Ministry is over-worked 
and so on. According to me we attach the greatest 
importance to such schemes because thereby a 
population consisting of five crores and odd in one 
case and about two crores in the other have to . be 
gradually elevated and I would point out that this is 
the most important work that the Home Ministry is 
doing. Our work, as I have stated, .is of a limited 
character and we are •trying our best to do it; and 
whatever amounts we give to the State 
Governments are well spent and properly, spend 
and the interest of these poor people, these 
neglected people, are advanced to the extent that is 
possible. 

SHRI V: N. RAJABHOJ: Those who' have 
been converted and have become Buddhists, 
what sort of concessions do they have? 
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SHRI B. N. DATAR: So far as Buddhists 
are concerned, I may point out, as the hun. 
Member himself his poii.ted out, if these 
people become Buddhists, they cease to be 
Hindus. So far as the Scheduled Castes are 
concerned, I may point out that among 
Buddhists there can be no caste at ali. Caste is 
speciality, a bad speciality.   .   . 

DR. SHRIMATI SEETA PARMANAND: 
But Buddhists are included   ..      . 
SHRI B. N. DATAR:     Let me finish, 

please. 
DR. SHRIMATI SEETA PARMA-N/uMD: 

Buddhists are included in the  definition  of  
Hindu, 

SHRI B. N. DATAR: Let the hon. Member 
see the Act that was passed by Parliament 
where we have given the definition of 
Scheduled Caste. Scheduled Castes are those 
who are • members of Hindu society. Let not - 
the hon. Member go by her knowledge of the 
general law. 

m DR. SHRIMATI SEETA PARMANAND: But a 
Buddhist is "included in the definition of a 
Hindu. 

MR. DEPUTY CHAIRMAN: Order, order. 
He has not yielded to you., It is not 
parliamentary etiquette to speak when another 
hon. Member is on his legs. 

SHRI B. N. DATAR: If a person belonging 
to a Scheduled Caste becomes a Buddhist, he 
cannot carry across this conversion this 
question of untouchability. This question was 
considered in all its details not only now but 
previously also, for example, whom the 
President's Order in respect of the Scheduled 
Castes had to be issued. 

AN HON. MEMBER: Caste is not 
applicable  to  Buddhists. 

SHRI B. N„ DATAR: There can be 
no untouchability so far as Buddh 
ism      is       concerned. Therefore, 
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these people cannot have it both ways. Either 
they remain Hindus or they do not remain 
Hindus, if they remain Hindus then untouch-
ability is there, because hi iact, uinouehdbility 
is there. And so they are entitled to all the 
benefits of Scheduled Castes. You cannot, 
after going over to Buddhism, call yourself as 
belonging to a caste. Therefore the view is 
very clear and the Government of India had 
taken legal opinion and they are satisfied. Thi. 
question was raised by some Christian 
societies and they said that these people 
should continue to have these particular 
advantages which were being given to them as 
Scheduled Castes. 

SHRI P. N. SAPRU: If a Scheduled Caste 
becomes a Sadharan Brahmo Samajist,  does 
he remain a Hindu? 

MR. DEPUTY CHAIRMAN: That is 
extraneous to this issue. 

SHRI B. N. DAT AR: So far as Brahmo 
Samajists are concerned, they are Hindus, if I 
mistake not. 

SHRI P. N. SAPRU: But they do not 
believe- in caste. 

SHRI B. N. DATAR: It is not a question of 
believing in caste. It is a question of having 
disabilities based on caste. Here 
untouchability has ultimately to be traced to 
casteism. Therefore, as I said, this question 
was considered thoroughly by the 
Government and you will find in the 
amendment to the Order of the President 
regarding the Scheduled Castes, it has been 
made clear beyond doubt by you, by the hon. 
Members of this Parliament, hon. Members of 
both Houses of Parliament. You have said that 
scheduled castes are members of the Hindu 
society. Under the circumstances, I would 
submit that they are not entitled to these 
concessions after conversion. One sentence 
and then I finish, Sir, Though they are not 
entitled to certain special concessions   .   .   . 

SHRI D. A. MIRZA:    Sir, on a point of 
information   .   .   . 
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MR. DEPUTY CHAIRMAN: Order, 
order 

SHRI B. N. DATAR'. . . . they would be 
entitled to some benefits on tne footing of 
being members of a backward class. That 
backwardness may continue but the 
scheduled caste cannot continue. 

SHRI D. A. MIRZA: Am I entitled to 
these concessions if 1 embrace 
Hinduism? 

MR. DEPUTY CHAIRMAN: It is a 
separate question. The consideration of 
the report is over. The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
five minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 27th August  1957. 


